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(2) lay on the Table a copy of move for leave to introduce a Bill

Notification No. G.O.(P) No.
315 published in Kerala
Gazette dated the 15th March,
1985, making certain amend-
ment to the Kerala Public
Service Commission  (Con-
sultation) Regulations, 1857,
under clause (5) of article
320 of the Constitution read
with clause (¢) (iv) of the
Proclamation dated the 24th
March, 1065, issued by the
Vice-President discharging
the functions of the President
in relation tp the Stale of
Kerala, together with an ex-
planatory Memorandum
thereto, [Placed in Library,
sce No. LT-4536/65].

Shri Hari Vishou Kamath: May I
temind the senior Minister of the
assurance he gave in the lust session
that the report of the Central Vigil-
ance Commission would be laid on
the Table in this session and ask
whether he is going to  implement
that assurance?

The Minister of Home Afairs (Shri
Nanda): Yes, Sir.

12.28 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1965-66

The Minister of Finance (Shri T T.
Krishnamacharl): I beg to present a
etatement showing Supplementary
Demands for Grant in  respect of
Budget (General) for 1965-66.

1228} hrs,

EMPLOYEES' STATE INSURANCE
(AMENDMENT) BILL®*

The Minkster of Law ang Soclal
Security (Shri A. K. Sen): I beg to

further to amend the Employees’ State
Insurance Act, 1948,

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Employees' State Insurance
Act, 1948."

The motion was adopted.

Shri A. K. Sen: 1 introduce the
Bill.
12.28-1|2 hrs.
MOTION RE: INDO-PAKISTAN

AGREEMENT ON GUJARAT-
WEST PAKISTAN BORDER—
Contd.

Mr. Speaker: The House wil now
take up further consideralion of the
molion moved by Shri Lal Bahadur
Shastri on the 16th  August, 1965,
namely: —

“That the statement laia on the
Table of the House by the Prime
Minister on the 16th August, 1965,
on the Indo-Pakistan Agreement of
June, 1965 relating to Gujarat-
West Pakistan border be taken into
consideration.”

The Prime Minister and Minister of
Atomlc Energy (Shri Lal Bahadur
Shastri): Mr. Speaker, Sir, T have
heard the speeches delivered by hon.
Members from both sides with rapt
attention and I could well understand
the feelings of the hon. Members so
strongly expressed and with such
frankness. I fully understand it and
appreciate it, especially in the con-
text of what has recently happened in
Kashmir. But I would like to deal

*Published in the Gazette of India Extraordinary, Part II, section 2
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with the Kutch situation first and this
agreement.

SRAVANA 27,

May 1 in the very beginning refer
10 the arrangements which have been
made with a view to the eventual
demarcation of the boundary in ques-
tion? 1 shall not go into generalities
and therefore, I propose to take up
the specific points. We had already
agreed to following the procedure
which had been settled between the
two Governments in 1959 and 1960.
At first discussions at official level
were cnvisaged and thereafter at
ministers’ level. In the cvent of the
failure of these negotiauons, the
mutter wag to be referred to an im-
partial tribunal for a binding decision.

About the various stepy relating to
the future course of action, a number
of points have been made. Here=-
again, iy would be useful to take
them up one by one. The first point
mude ig that in my statements in this
House, 1 had referred only to demar-
cation and net to determination. Our
basic stand has all the time been that
the boundary is already well estab-
lisheq and that the enly question
which remains is that of demarcation.
Al the same time, this is a matter on
wihich there is a differencs of opinicn
with Pakistan, whose contention has
been for severa) years that the boun-
dary has yet to be determined.

To begin with, I would like to draw
the attention of the hon. members to
the very first statement 1 made on the
subject on 28th April, 1065 in this
House. While referring to the situa-
tion which had arisen, I had then
made the following point:

T see no reason why the simple
fact of determining what was the
actua] boundary between the erst-
while Province of Sind and the
State of Kutch and what iy now
the boundary between India and
Pakisian cannot be settled across
the table.”

The question of determination arose,
because although we are quite frm
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that the boundary is already officlal-
ly settled, Pakistan contests that
position. The resulting situation,
therefore, has to be resolved by nego-
tiations and failing that, the ver-
dict of gn  impartial tribunal. In
either case, there has to be a deter-
mination of the boundary, which may
be achieved by negotiations or by a
decision of the tribunal. Onece this
has happened, the next step would be
demarcation of the boundary on the
ground. ] need not say more on this
question, because as the matter s
likely 1o be referred to a tribunal
eventually, it would not be gdvisable
to go into further details.

Shri Hem Barua (Gauhatl): In the
cease-fire agreement, you have used
ihe word ‘determination’ once in the
preamble and there timesg in the text.

Shri La] Bahadur Shastri: Yes, it
has been used and thercfere I have
given the explanation. What is im-
portant is what has to be determined.
It hag to be determined ag to where
the border between Pakistan and
India lay at the time of either 15tk
Augzust 1947 op when Kutch ceded to
India. That is the first point which
has to be decided. We have to deter-
mine where the border was between
Pakistan and India.

Shri Hem Barua: Determine the

claim of Pakistan to 3500 square
miles?

Mr. Speaker: Order, order. Let us
hear him.

Shri Lal Bahadar Shastrl: T was
coming to that. I am mcrely saying
that “determination” in that sense is
right and it has to be used here.

Shri Hem Barua: There is no
mention of the word “demarcation™
anywhere in the statement.

Bhri Lal Bahadur Shastri: Another
point was made that although T had
stated clearly that we do not accept
that there was any territorial dis-
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[Shri Lal Bahadur Shastri]

pute, eventually we had gone back
upon that position. This, of course,
is not at all correct. The fact is that
we took good care to state in the
agreement that so far as India was
concerned there was no territorial
dispute since the boundary was well
established. You may sce the rele-
vant portion of the agreement in
which it is said: “India claims that
there is no territorial dispute as
there is a well established boundary
running roughly along the northern
edge of the Rann of Kutch as shown
in the preparation maps which needs
to be demarcated on the ground”,

.
An hon. Member: What about the
(b) part?

Shrl Hem Baroa: What about the
1959 agreement on which the ccase-
fire agreement is based? There it is
said: “and by exchange of territorial
jurisdiction it any".

Mr. Speaker: Order, order. He 1s
trying to read that. Let us listen to
him first.

ot wq fawd (qi77) WA
TR ..

werw REw ;5T ATE A1 AT
XITE FTAT S ALY &, A1 59 K1 AT
g w2 87 ufum o 90T w9 w1 &€
Tz g It AL K gaw fag are #
EATAY ¥ {00

Shri Hem Barua: We want to clari-

ty ...

Mr, Speaker: Not after every point,
every minute.

Shrl Lal Babadur Shasirl: Sir,
several hon. Members have referred
to the statement of Pakistan's claim
in article 3 of the agreement and par-
ticularly to the question of 3500
square miles of territory. Let us
read the relevant portions of the
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agreement. The actual words used

are:

“Pakistan claims that the bor-
der between India and Pakistan
in the Rann of Kutch lies roughly
along the 24th Parallel as is clear
from several pre-partition and
post-partition documents etc.”

Shri Hem Barua: And there-
fore . . .
Shri Lal Bahadur Shastri: And,

therefore, the dispute involves some
3500 square miles of territory.

Shri Hem Barua: Now it is comp-
lete,

Shrl Lal Bahadur Shasirl: Hon.
Members will see that the basic
claim of Pakistan is in regard to the
alignment of border between India
and Pakistan, and thie elaim Pakis-
tan seeks to base on  pre-partition
and post-partition  documents. In
other words, Pakistan also  clearly
agrees that the question for determi-
nation is the subsisting border bet-
ween India and Pakistan. That is
the main point which 1 would like
to emphasise (Interruption). They
also accept that the question for de-
termination is the subsisting border
between India and Pakistan—in its
view, however, as I said, the border
rung along the 24th Parallel. T would
like, however, to reiterate and re-em-
phasise that the text of the agree-
ment makes it perfectly clear that
both India and Pakistan are referring
to the subsisting border between the
two countries and both claim to have
evidence in support of what they say.
This position is further clarified by
the contents of article 3(1) (c) of the
provisions of the agreement. For inst-
ance, it is stated on behalf of both
Governments that their Ministers
would meet in order to agree—mark
the words—on the determination of
the borders. Even when referring to
the Tribunal, both Governments
jolatly stated that the issue before
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Shri Hem Barua: In the light of

iheir respective claims.

Shri Lal Bahadur Shastrl: That is
true; the claims are there, These are
the words actually used in the text
of the agreement. It is, of course,
true that where there is a dispute
about the alignment of a border bet-
ween one country and another, such a
dispute ipso facto involves sume terri-
tory or other. But the basic issue is
the determination of the border and
not one of a decision as to whether
the whole or part of the territory
belongs to one claimant or the other.
‘In the history of international dis-
putes there have been occasions when
territorial claims have been made by
one country upon another despite the
existence of a determined and accept-
ed boundary.

Shri Harli Vishna Kamath (Hoshan-
gabad): Give one or two examples
or instances.

Shri La] Bahadur Shastri: It is in
tuch cases that g claim can appro-
priately be called a territorial claim.

Shri Harl Vishnu Kamath: Cer-
tainly.

Shri Lal Bahadur Shastri: Where,
however, the border is undemarcated,
the position is somewhat different.
The issue in that case is one of laying
down the glignmeny of the border.

My further comment on thig point is
1hat if a territorial dispute, properly
s0 called, were raiseq on a border
which has already been demarcated,
we would resist that claim stubborn-
ly. even if it related to a few sgquare
yards of our territory, let alone a few
thousand square miles.

Lastly, 1 would like to state what
ig to be determined bv negotiations
or by the verdict of the Tribunal is
not of any new boundary between
India and Pakistan. That is not the

1887 (SAKA) on Gujarat-West
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claim of either of the two countries
What is to be determined ig the boun-
dary which camg into being as a re-
sult of the partition of the country
and the accession of the State of
Kutch to India. Clearly that boundary
has to be identified, which has always
existed between Indiag and Pakistan
and which wil] now be demarcated
on the grounds. This identification
and this determination will proceed
on the basis of evidence and not on
the basis of any other extraneous
considerations. 1 hope that these
clarifications whick I have put for-
warg will, to some extent meet the
points raised by hon, Members.

Shri Hari Vishou Kamath:
some extent”; you are right.

Shri La] Bahadar Shastri: [ knew
that if T said “fully” it would not be
hundred per cent correct.

There has been reference to the
Tribunal, because, ultimately, the
whole matter has to be decided by
the Tribunal. There has been cri-
ticism of the personnel of the Tri-
bunal. It is said that it provides for
two members to be mnominated by
India and Pakistan but they will not
be either Indians or Pakistanis. We
did consider it and we felt that in
case there js an Indian and 5 Pakistani
then they will always be if I might
say so, pressing their poing of view
or, to some extent, they will be fight-
ing amongst themselves. Perbapsa,
they might come to an agreement
but it may not be possible for these
two gentlemen to be of any special
help to the third man, and the re=
sult would be that the third man will
become the sole arbiter, one man com-
pletely deciding our fale with regard
to thig vital matter. We, therefore,
felt that in case there arc two people
from different countries represcnt-
ing India gnd Pakistan, then it is
possible that they might be able to
take a somewhat reasonable view of
things. Naturally, it is true that both
the representatives will stand for the
country they represent and it would
be thelr duty to press their claims.
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[Shri Lal Bahadur Shastri]

But it is just possible that they might
be somewhat more  helpful, their
approach might be somewhat more
reasonable and they would be help-
ful to the third man. So, 1 do not
think that we are going to suffer in
any way because we have decided to
have members of the Tribunal from
outside India.

Of course, it has been stated that
the Tribunal might commij; fraud, or
fraudulent transactions or things of
that type. 1 would not like to take
that view. After all, the Tribunal
will consist of vary distinguished
people and it would not be gdvisa-
ble to charge them from now on and
express our view,

Shri Hem Barua: That was not my
contention when I raised the point of
order. 1 said that according to the
International Law Commission the
decisions of an international tribunal
ean be questioned on four grounds
and 1 mentioned those four grounds.
This agreement binds us with this
particular sentence, and that is why
1 raised the objection. I did not doubt
the bona fide of the members and I
did not doubt the bona fide of the
Indians.

Shri Lal Bahadur Shastri: There
is no question of doubting our bona
fide. But, after all, there are condi-
tions and conditions and a human
being is @ human being. Therefore,
if we take a decision on the lines I
have suggested, it does not mean that
we suspect the bona fide of our own
people,

In regard to the question of pat-
rolling I can wvery well understand
the feelings of the hon. Members.
But, as 1 hag stated in the beginni
Pakistan's claim wag undoubtcd]y \rery
big and they =aid that they were
patrolling up to Karimsahi gnd they
asked, of course, to patro] in all that
area. ] would not like to say much.

Shri Indrajit Gupta made a plau-
sible case, I think, becauge of a shift
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in their attitude or in their policy
that is taking place. Anyhow, it was
plausible and 1 would not like to go
into that. But, somehow, iy did not
convince me, because first that party
lent its full support to this agr t
and, later on, changed its attitude. I
do not know what the real reasons
are. [ ghall leave it to Shri Indrajit
Gupta to decide for himself,

Shri Indrajit Gupta (Calcutta
South West): 1 cannot understand
what you are saying. The party
never lent its full support.

Shri Lal Bahadur Shastrl: Anyhow,
we read it in the newspapers. 1
could not get their official resolution,
of course, but I did read it in the
newspapers, and it was a clear sup-
port. However, that party ig absolu-
tely free to change its opinion any
time it likes.

Shri Warlor (Trichur): After seeing
all the bungling.

An hon. Member: You have your-
self changed the opinion.

it Tradtee aree (mﬂ?r):wm
A it g9y T qww ¥

Shri Lal Bahadur Shastrl: However,
about this matter, there was a good
deal of discussion and, in fact, the
whole thing was considerably delayed
because of this particular point. Tt is
true the British Government went into
this matter in great details..

Shri Harl Vishou Kamath: Not you.

Shri Lal Bahadar Shastri: And we
also. They came to certain conclu-
sions. We had also some information
and on the basig of our information
as well as on the basis of what they
had said, we felt that—this is g small
track of about 9 mile; which passes
through the Indian territory—it
would be in consonance with the
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status quo ante if we accepted this
track and allowed the Pakistan police
to patrol over ijt.

Shrl Harl Vishnu Kamath: Did the
Gujarat Government agree?

Shrl Yajnik
the Gujarat
about it?

(Ahmedabad): Was
Government consulted

Shri Lal Bahadur Shastri: Not ex-
actly when we signed this Agreement.
But there were talks ang discussions
about this with the Gujarat Govern=-
ment officials sometime back......

Shri Harl Vishou Kamath: You
trusted the British Government and
not the Gujarat Government.

% wTAAIT wARq ;. ag AEEE o

Shri La] Bahadur Shastrl: I per-
sonally think that this track. ...

Shri Indrajit Gupta: Why did the
Prime Minister use the words in his
statement that Pakistan was said to
have used the track and we had to
accept it? What is the significance
of these words?

Shri Lal Bahadur Shastri: You will
perhaps not like it. But T cannot go
into those details,

Shrl Harl Vishon Kamath: Why
not? It is very serious. Parliament is
being kept in the dark.

Mr. Speaker: I cannot force him
to say any particular thing. Whatever
he wants to say, we have to listen and
then to take a decision. Let him
reply to the debate.

Shri Harl Vishnu Eamath: This is
not the way to treat Parliament. We
are being kept in the dark. So many
times has this blunder been commit-
ted. Parliament should be taken in-
to confidence,

Shri H. N. Mukerjee (Calcutta
Central): In the statement of the

Prime Minister there was a sentence
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full of great significance. Surely, we
have the right to have an explanation

716

Mr. Speaker: It has been asked but
I cannot force him to say any parti-
cular thing.

Shri H. N. Muokerjee: If it is the
case that to explain this complex
sentence is to divulge the material
which he does not wish to put be-
fore the House, it is most ill-advised
on the part of the Prime Minister to
use that sentence for the consump-
tion of the House and the people of
this country. Once he has made the
statement, he must explain it.

Shrl Lal Bahadur Shasirl: As I
said just now, on the one hand, the
British Government looked into these
matters and naturally they expressed
their own views and we had also our
own information and we felt con-
vinced that this proposal of the pat-
rolling on this track by the Pakistan
police—it was formerly there—was
legitimate . . . (Interruption). It was

not—I am sorry . . .

oft TrRwE aE | gerW WERT,
# gam "4t ¥ fadga e fr ag
ST R A | AR o e
) ET WY A ) A e ST )

ot wfere W @ (wT)
gaTt afval & arfemara &1 @ wfes
qr ?

ot wy ford © 3 WTY KT AL
wt fag & ag w0t v fr 25wt
% oA oifeert gfaw a1 dfw @t
¥ Y @Iy AT AT HTCR 3 AT
%1 T8 g7 & "vqA g avy wA 0,
afeq we g A ex e fegw W
ATAATTET | WETET T 6 XFA gL qTAAT
qer 7 ®vaErT Fw fAg 3 616 &R 91
fr 25 wad) § agy afeerET @ TT
=it gt w1
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oft wifwTe |rw &var - W3 wIET
q % aqr i wrfweardt gfra az1 7
gt wrAr

sft gv% WA wearm (2arq) ¢
oy "z, /1 70 fax fag am
FEX Y\ TR AL TE AT FaAT § AT
g ®rk AT ara Fgar g
Shri Lal Bahadur Shastri: As 1
waid, it would not be, of course, neces-

mry to go into the details of it but
we felt convinced that . . .

Bhrl Harli Vishou Eamath: Those
are vital details,

Shri Lal Bahadur Shastrl: ...
in consonance with the spirit of the
Agreement, that is, the status quo
ante, it was proper and correct for
us to have agreed to the fact that
Pakistani patrol will take place or
#hey will patrol on that track bet-
ween Ding-Surai . . .

Shri Harl Vishnu Kamath: On a
point of order, Sir.
Mg fomd  sMF &AW &
WY XA F ET A7 TIH FATEH W
A i AR X TR T 3R wwr A
s qd-feafa =3 1 am ot &¥x 3
oT4 F % Tar ar fE o5 FAd ¥
qg¥ Tiweardy FWr 38 @3 # A
LLAC S

wsqw s ;& w1 R R wax
ArAdtT wmew ®1E I ATAAT WIEA,
A a1g & & gATA FTA K qAIT 2
T 34 aw 9T A ara faan, afes
W& WY AT AT AT IS TR |

oft wy formd - %7 77 A7 99 ©
2 A% aards ?

ot pwd w BT AU A A
qER WA AN WoOH § Ga7 FIA )
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Shri Hari Vishnu Kamath: On a
point of order, Sir. The Prime Minis-
ter hag rightly referred to the ex-
pression  status Guo ante. Now, ac-
cording, to him, the status quo ante,
as revealed or disclosed to him after
the last session of Parliament, showed
that Pakistan was patrolling that
area even sometime before January,
1965. But during the last session, he
said quite a different thing. How
can he reconcile what he says today
with what he said during the last
session of Parliament when he said
that there was no Pakistani patrol-
ling? Now he says that there has
been some patrolling. In fairness to
the House, I would request you, Sir,
to ask the Prime Minister to place
before the House all the information
that he has gol since the last session
so that the House can judge what that
information was and not blindly trust
the British Government,

Mr. Speaker: There is no point of
order. He might resume his seat.

Shri Hari Vishou Kamath:
you not come to our rescue?

Mr. Speaker: There is no point of
order.

Shri Harl Vishnu Kamath: The Ag-
reement is being debated. Is the
Government not bound to place all
the relevant documents and other
meterial before the House that it has
got since the last session of Parlia-
ment?

Wil

Mr. Speaker: That is for the Prime
Minister to see. There is no point
of order that T can decide.

oft Twdaw TTRw I AT AT
frarm =

Shri Lal Bahadur Shastri: This is
merely a track and, as I said, the
police does not stay here. Of course,
the army has been withdrawn comp-
letely but the police is there—they
come and go: they do not stay
there . . .
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Shri Harl Vishou Kamath: That we
know. They do not build their hou-
#tn there. (Inierruptions).

st oo o
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Shri Ranga (Chittoor): He makes «
statement which, on the face of it,
appears to be so absurd that every-
body laughs. Can vou not take any
ubjéct:on to that?

Mr. SBpeaker: What can 1 do?

13.08 hre

Shri Lal Bahadar Shastri: [ shall
stute the fact; it is for the hon. Mem-
bers 1o take it or imterpret it in the
light they think proper. There s
no police post or anything of the
kind there. It was msked whether we
could go to that area. 1 would only
say that we are entitled to inspect

867 (A1) LSD—7.
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that line and even go over to Kanjar-
kot. This point is also quite clear.
There is nothing like no-man's land.
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An hon. Member: Can we go 1o
Ding-Surai?

Shri Lal Bahadur Shastri: Ding
and Surai are in Pakistan.

8hri 8. M. Banerjee rose—

weW Wgw - BTiE A4 w7
(¥ ¥9 9% 7 4l A11 ST a67 &
A% ww w7 37 Afd, wmer atm
T gar

Shri Lal Bahador Shastri; 1 would
only say that the Kutch Agreement
has to be considered as a separate
and independent question altogether.
1 do realise that the Kashmir situs-
tion has created special difficulties
for us..Yet I would not like that we
should mix it up with Kashmir be-
cause I have always said that this
Kutch Agreement is a geparate Agree-
ment by itself To suggest that we will
agree to arbitration or to reference
to a tribunal in regard to other dis-
putes also is not correct or will not
be correct. Mr. Trivedi said and [
have made it absolutely clear that this
stands by itself and has nothing to
do with other border disputes.

oft worerw few (a7
a1 a1 ff 1A ) T3 FH AT £ATEIT
qAT A EL A 0 T 97 f2§1 960
Far aredr 2

]

Shri Lal Babadur Shastri: I think
that the basic point has been met and
1 personally think that what we have
done is good for our country and also
good from the international poimt of
view, Of course, Kanjarkot, Blar
Bet and other points have been waca-
ted. We have now complete civilian
control over the Rann of Kutch.
There Is absolutely mo doubt . .

off gww Wy wwETT T AT AT
a¥A ¥ am ¢
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Shrl Lal Bahadur Shastri: It is
true that I had in mind that, if pos-
sible, we should avoid a major con-
flict or war. I do not deny that fact.
ft is a basic principle which India

has pted and adopted. May I, in
this connection, quote what the
Constitution says? Article 51 says

that the State shall endeavour to
promote international peace and
security and also fosler respect for
international law, etc., and encourage
settlement of international disputes
by arbitration . . . (Interruptions).

Bhri Hem Barua: We are concerned
nol merely with Art. 51 but also
with Art. 253 of the Constitution

Mr. Speaker: Order, order.

Shri 8. M. Banerjee (Kanpur): The
sovereignty of the country is mnot
arbitrable.

st TrEa. oy gt wfq 3
w7 aft w4

Bhri Lal Bahadur Shastrl: It s
algo in the Dircctive Principles. 1
really cannot understand why there
should be opposition to this  basic
principle which has always been up-
®eld by this House and by the whole
country . . . (Interruptions.)

Bhri Hem Barua: Hc calls this tri-
bunal as arbitration. We do not
subscribe to the view that the tribu-
nal has an arbitrator’s powers. By
citing the Comstitutional provision, the
Prime Minister is saying the same
thing which Pakistan has been saying.

Bhri Lal Bahadur Bhastri: Why
should we deny that? It is entirely
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a different matter. On particular

matters we may consider the whole
question on its merils. This Direc-
tive Principle does not advise or di-
rect us to go in for arbitration every
time. 1 mere]y said that on this ba-
sic question. After all, we have
adopted a policy, we have adopted
an attitude, and I think it is some-
thing good. (Interruptions.)

Shri Harish Chandra Mathur (Ju-
lore): This thing cannot be tolerated
any more. How can we go on ilke
this?

Shri Hem Barua: This 1s democracy
and we have a right to put queslions,
My hon. friend is an ex-bureaucrat
und that is why he says this

Mr. Speaker: Why ix Mr. Hem Barua
interrupting so¢ much? I have re-
quested him to wait and allow the
Prime Minister to continue, Let him

finish and then I shall allow one ov
two Members lo speak
sl TRAWE gTRY 647 T

*1 9917 §a1 341 {zur @y
wy wreta g a4z wTIi g
oft orwRwe arew  arT 2 Az,
oW wpteq 93T, W7

oft worerw g : 0F FwEA A
IzATE | wfEmA g T wra m
fraram & zartr %7 T ¥

oW WERW  OF § ars 380
YA CTAIFAT T TAT R | 3q AT
" O&H T [T 341 §

i @@ (areNA) A AF 4 A
ds1 T g AT A AT AR AP

woow wgm # qrT AT s vl
FReas. . ..

stwd. Aamfaadsiwg
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wew wEw w7 wE W1 33
E(CEN

st oa¥ o 72 g5 A0 E1 AT R,
sactam g azgafao rn g fw
frivaa avw qiaiaa

e wptaa - fe9) fefafraa o
wrdd ar aqr ?

sMad rrafsenrrzed AAm
7

ovow R - 334 AATT Fedw
W AT G AT w27 A0 @ Afwa Az
A A1A7 w1 4T AR AT AT HEAA
AT F AT Z T AINOE A
arrazr g vk $3 97402 1 A5 TN
EREACE LR E (A I

srag . zarefeg as728.

weaw AT A4 FTIATE K A
F7 390 g AV 419 A3 T 4TI

sft trTRew gma T AT
¥ {4317 #3587 74 734 1 =qfry ¥
frar o A0 =3z 3 o

WY TrETR TR (7oA () T F
74 2wt =4far w7 fear a0 71 9580
ZHar. a5 w1 AT A 0

wft gww wix woarw - arTetfawrar
oft41 =Jifzd gz & 1 werg wrmEg,
AR 7 max qifey A7 arfer

weaw mgRE A {5 oA34r &
TR Ly T awTig ) wEartd wg
60§ ATEd arT mraq w1 {1 AT A
.

B A &1 H 20 (Interruptions.)
fo7 arr mé &+ w1 77 W1 g v

&1 & Fom ¥ a)es w0 fFam
gizafafamzr ara srga 51 s %
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arz wa7 H1T ®1 FF FEA gro A7 &
sArAT L1 1 qer a7 w1% Wi A faghaae
Ar g wrfea aqr A fexe 7 v )
fefas 7 ars2q #3 w7 qwa §

ow AATT wOE DA A@n
w2 & faerar anr N

off W WA W@ | A AFmT
qad@ qzen 4 A o fwogw Aol
%1 724 & fawea fzar 707 a1 70 €
TET FTZAT ST F

oW WElew  9TT §5 AT
"I AT A T140 AT FE, w7 gA7
AT AT FFT WL E A K AW w0

oft gw WA W@ 74 {7 A7
s Ffaa Ay afi ¥ g oy nn
aft i wa wfzm

Shri Lal Bahador Shastri: I ghull
not take much time of the Housv.
But 1 would clearly and categorically
like to tcll the House that we stick
to this ygreement and we do not want
to deviate from it

Bome hon. Member: Shame!

st TeReE ae
azfgeadt 1 arira ¢

g AW T

weqw wEa w3 AT JVRITIRE
grar & aft wzarfy ga e foh
HEI®E | WAT W oS AT A
f 7T,

oy ¥iq 7% qrrd ATy

Lo R R R R
71 fr um #5 w1g7, gy A A},
774 #zeq w1 3, Afea i gz A e
wifza & a3 v v

«h xy

w7 w1 afzfeqfy ¥
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=t tadew gy - w9 qiw w50
A4 20 X1 FLA 1 7419 747 1 AAT
TFIA w1 7w 4 T2 W@ ) arar
ZIT1 & ®197 F GV qIAE FA K0

wreqw wgtaa - faar g4 F wr &€
qi7 1 atwr & fE g g oF w197
AU T3 TZAT 74T A7 AT B
E

sh PR WL WPATT - ATHT AL
2

ct

weaW RENT . 3T TR ST
WA ZIET FAA0 L AT TSI A AR
A4 ETIL 0 A TIOIISAT, S0 F
TEN T ORI FRmAIY A EAT

B §%a Wiy wRIT . T4 0 T
AN £

wSqW WEIAT  WT 07 45 AT |

Shri Lal Bahadur Shastri: But I
might inform the House that in view
of the recent  developments which
huve led to sharp deterioration of the
relations between India and  Pakls-
tan. ...

Some hon. Members: The Prime
Minister is not audible. He may speak
W little louder.

Shri Lal Bahadur Shastri: 1 said
that because of the recent develop-
ments gnd the serious deterioration in
the relations between Indiu and Pa-
kistan, our Foreign Minister has sug-
fested to the Foreign Minister of Pa-
kistan not to visit India on the 20th
ol this month. .. .

oft ww fomd - 9 7 ag Eyar fenr
F AT AR T fw 30T 72 o @

oft g W worm - # gTmT W
IE AT TH AF ¥ R

Shri Lal Bahaduy Shastri: But as I
have said just now we do nol want to
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get out of this agreement that will
neither be honourable for us or for
our country mor in any way desirable
from the general, moral and......

oft wq famd . x0T T mrERA gt
TR

oft warerw feg © ara A wAfET
w1 Az AT A F yfews frar
o7 Mregy A wrA w7 T 8 o g
fam a1 Teqfems w741 WA TAA AR
3\ wq waTzTATA o7 7 eyfene fa
AT A9 qF KA WATAA G0 | MV AT
T4 AT FZA 21 4T T¥F 17 HaFi 7
TEAA FT G AT A1 OF FiZ T A0
AT T R
Shrl Lal Bahadur Shastri: No, as !
have said, we cannot go back on it.
If T had the slightest feeling.... ..
»ft CrRwE ara | AT § AT
AT weB A |
st wE mud  AFEa.
(Interruptions.)
wegw wEm A A%, WA 4T
i gk KA % wgAATE (7w
&5 o7 7z ma wm ) wifET Wik
zz gy wifza o fadr o 71 T8 A
e wrfza

ot gw W wwm  HTEIT ]
ot P AT & Wi sawYAT TN E )
weaW WEG AT W A7 AN
&5 ATET
oft TriwTE WTR WO T,
9 A8 Wi wgA ® gwwa TiwT
Lol ]
AET |
Shri Lal Bahadur Shastrl: As [ said,
we do not reject the reference to the

tribunal. 1 have no alternative, in
spite of some of the Members of the

o7 mm 9 45
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Jan Sangh strongly protesting againsi

(Interruptions.)

W A OAEa wud wTAA
TR A4 A fzw 1 w12 w9
Ao & weat g1 54 &1 fa7ia Al ¥7
T¢ ¥ ) T §TET €1 ATE & Qi
Y 340 ®F TF # 1 (Interruptions.)

ot ovlew arew {49 fatigr
Aol X1 ART, TYEIL 9§ A A1 19
T i4tid A 21 (Interruptions.)

oft wmiy fay fegrelt (Fax7)

LR WAT 6 AATA ®T L0

e e gy zar 3 ad,
qegrro gy £ Am fari s TR A

Shri Lal Bahadur Shastri: This is
a very good exhibition of how we be-
have in Parliament, bul anyhow, lel
it be there, and my hon. friends therc
are free to behave as they like

st W AT AEAFTT S 197 R

wiaw WE.ET 4 3z, Aiq i
WEd 1 ¥ 5T Am Ay i v Aer fu
SEAHTL A AL AR UTTRS BT

st wf T4 A5 w A R fwoaw
AT AT TR a7 B

uA WA 59 AT § Wi e
wif wn vy oma ko

st Wt (qrive) zR R Ed e
A&t v faq T 677 ) 039 T w gara
AT AT AT TEGT WA AT w1 d
ai® f&dy @i 2o w7 9007 g4 490
NI KA AY ST 9904 g4 73 A
E£ATRr 24T Te4T

8bri Lal Bahadur SBhastrl: Before I
mncldn,lmllkghmht 1
have no doubt thst on the Kashmir
front we have to be very slert and
most vigilant. ... .
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N TRAZE Q197 - WEA §7
gam aFra e fra; aagld i (457,
AET A § o owo Ay S E T oWy
frsrga® €1 9103 4 X7 241 % A1 raa1d)
"y & fawan w51 q6A1 2

L0 R 8 G TRILE ST

oft wlwc mw Avar  aar an 4
urg # fam a7 W ooy A 2

st ppedw (FaFlT ATy u

AT ZATAA B

Shri Lal Bahadur Shasiri: Our
Army and our pollce aure qulite clear
about their serious responsibilities. Ax
the House knows, only the other day,
we had to go over to Kargil in order
to prevent inflitrators from crossing
our bDorders. We may take any fur:
thr - step which is necessary: I do not
know: our Army will take any fur-
ther step that it considers necessary
in order to defend our borders

I do hope that we will all be able
to stand united to fuce this challenge,
and ultimately truth will prevail

Some hon Members rose -

weow WEAT . w3 wrt A 6
wim & yeag i s aq fmm,
& 3 gre & w2 g0 fa g wrmy ran
T °rq 45 gy o Afer gt W
EITOH 2A TP Q)T R WA Ba oA
SAGMIgYT TR AT rEA v 4t e
afrgar wyar fEr s 2rre b
#7192 |t g ¢ fo oam s saar
Nan Fawes gty

oy fuwd  avfi A ar 777
7 %1 & A vt w9 dzAn

oW Py w7 9T AT w4
HTH T EMETOET §ZTWT &7 Tp B
A1 |Y w1 919 &7 g% 77 A ke umy
55 99 T o
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| |

sft TMARE TrEw - ITIOTH A0
i d

qeas WG  3ITNE A A6
I 1 AXT AT AT ATE 14T I
Frgz aftdrasan ¥q geier wr A0
fr 2113 941 F1 a0 w7 23 Far =,
Ffry & a2 A8 €

Some hon, Members

TUSE—

Mr. Speaker: Shri Bancrjee migh!
ask a question.

Shri J. B. Kripalani (Amroha): 1
have listened 1o the Prime Minister's
spécch without any interruption,

Qg wpram - & o7 R0 /T
T4, qR A A Foavy Aifaw

WY ®o Yo «ANT : woTH WIRT,
qA A1 A4TE 93F ¥

wsaW wghw - AA, 13 E g
W17 FE HE

ot wo Wo waall ;. wemr & 141
HRSERER ECINIECC IR (iRl
a aaarr v wifwe 1 fr S w0
9 v vy war agfan o1z
wrar Foal w07 T Fy wrew 7 oo wn
TR FZ TTROITIT AT FLTEAN
farz ot 4 57 ® @ 7 wE Twg Ah
FA1 ) 4T OF AT FT R R E
T T AN A I AT T RE
hazu amzar g frag sfyqm g an
e fragi &1 arrrg & fx faa €1 o0
BRI (T

ooy W - 6T B[ 9 wE TR
¢ iy are waAT T4 A fargA Aranfaa
E{u il

wWiwodle wxwl : fraar
T wigAr &ré feefr & mATAf 20

AUGUST 18, 1865

on Gujarat-West 730
Pakistan Border (M)

WO ARG 9g T AL FEAT
arfen 1 maw fgEt &1 d1 T max
A0 T 3T A AR R A g
i ar wnAr wifEa ar ady

st ®o WYo wdl  Hywwrmard
Yaniivmifragafadgemgar fma
AMEATAZ I TV AR T A2,

wTaW WENAW G 497 AT g |
WITE! o 3 ¥2a7 =0feq a1 fog
A AT T wraw A wAr arfm
oqr |

Wi ®o Hlo wAN . & A A4 Fry
HY A ®ETE

w1 g aarg gz g o qeEw
® HTAY § a3 G4 A0 7 w21 g
s gt war & 1 B v s gEa
LICIE S i e T S E LA
farfanz gt 5 wre frar war o
3+ A4z 1% e &1 e frmr a1
TIT R, 97 AEA B 42 AFY IATAT 0l ¢
CLESILE T L TE R TR E R T
qTA R FATAT AT oA4r

Shri J. B. Kripalani: [ have listened
wilh the uimost respect to the speech
of the Prime Minister. What 1 want
fo say is this, that all international
agreemenis are subject to certain
conditions, and if those conditions are
not fulfilled, then those agreements
can be repudiated with honour. And
we have a precedent of this. We had
said that there would be g plebiscite
in Kashmir, and after five years we
said that the conditions had changed
and, therefore, that promise does not
hold good now.

Shri Sham Lal Saraf (Jammu and
Kashmir): It was under certain given
conditions.

Shri G. N. Dixii (Etawah): Therc
was no agreement on Kashmir about
plebiscite. This a misstatement of
Shri Kripalani (Interruptions.)
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Shri A. €. Guha (Barasat): This

i& not a correcl statement of fact.
There the condition was thal before
. plebiscite was held Pakistan would
vacate her intention, which she did
not do., ..... (Interruptions)

gy WErEa : WAL A GET A
77 & 1 3AF AT HA AT

Shri J. B, Kripalani: 1 submit,
unfortunately, the Congress Parly,
though it has an overwhelming majo-
rity, is behaving like the Opposition.
1 am really sorry for it. They are
not conteny with their overwhelming
majority, their brute majority, but
they must also interfere as thre Mem-
bers of the Opposition do!

I say there was o promise at least
ol gscertaining the opinion, impartial
opinion, of the people of Kashmir It
was a promise made . .

Mr. Speaker: Why should we go
inta that now? 1 would request
Acharya Kripoalani 10 go on to the

second point.

Shrl J. B, Kripalanl: I want to say
that thery is a precedent, that when
conditions change, when circumstan-
vee change. .. ..

Shri Muthyal Rao (Mahbubnagar):
He is referring to some other matter.
{Interruptions ) .

Shri J. B. Kripalani: If Congress-
men do not want me to speak, T will
=iy down. If you want to hear me,
then you must hear me as [ heard
the Prime Minister. Did 1 intervene
«ven once when he spoke? [ did not
intervene even once. But I have mada
4 point which | want to explain,
thay there are precedents not only in
our history but in the world's history
that a« circumstances change, agree-
Mmite.n waw change. | say that the cir-
Ciiciabices under which this  agree-
ment Was made were quite different,
radically different, from the circum-
stances thal exist today on account of
the betrayal by Pakistan in Kashmir.

1887 (SAKA) on Gujarat-West 732
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That is all 1 have got to say, And we

are not honour bound to carry oul
Kutch agreement. Kutch is not dil-
ferent from Kashmir. Kashmir is
not different prom Kutich, as my hon.
fricnd, Shri Mathur, made oul, This
ig not & separate thing. This is one
country. These are not two countries.
1 want these two questions to be set-
tled definitely and together.  They
have insulted us in every way. They
are insulting us now, and We are not
beund to carry out this agreement

Shri II. N. Mukerjee: The Prime
Minister hog told us that we are very
alert with regard to Kashmir. May
1 know from him what steps we are
taking in regard to the connivance of
the United Nations authorities, who
are functioning under Anglo-Ameri-
can domination, with Pakistan because
thay connivance is linked up with
whatever happens to our detriment
in our sgreement over Kutch,

Some Hon. Members rose—

Mr. Speaker: 1 can allow only one
Member from one group, I find Shri
Hem Barug also standing in addition
to Shri Kamath.

Shri Hari Vishnu Kamath: I spoke
on the motion.

Mr. Speaker: [ con allow only one
of them

Shri Harl Vishnu Kamath: While it
was parlly gratifying {0 hear from
the Prime Minister that the Govern-
ment hag asked Mr. Bhutto not 19
take the trouble of visiting India,
may I ask whether this step is not @
#lep In the direction, welcome diree-
tion, necessary direction, desirable
direction, of accepting our demand
for scrapping the agreement, re-
voking the agreement because it is a
breach of one of the conditions of the
agreement jtsel!” May I also know
whether there has been any instance
in our history or in the history of any
other country where the parties
concerned bound themselves hand
fony to  accept the findings or
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the gward of s tribunal, contrary
1o the convention of the International
Luw Commission to the effect that the
parties can question the award on
three grounds to which my colleague
Shri Hem Barua referred the other
day?

Mr, Speaker: Shri Brajraj Singh. 1
cunnot allow Shri Hem Barua because
1 have allowed Shii Kamath 1 have
made that clear.

Shri Hem Barua: | am not going to
put a question but enly to seek a
clarification.

Mr. Speaker: No, not at this mo-
ment. He should resume his seat.

Shri Hem Barua: This is what I do
not understand. This is not g party
matter. Every member has a right to
seek a clarification from the Prime
Minister,

Mr. Speaker: | cannot allow him.

Shri Hem Barua: If you puv your
fool down like that, T would say it is
very difficult for us to function in this
House. I have a very relevant ques-
tlon to put and seek a clarification
from him. T do not understand this.

o\ g fag - v e & T
¥ g A ® ¥ wrgen § e ware s
At & O AT T TG T IH LW
¥ gy F7 & fF aw a1 /9 F
6 aued K1 T wOa WA ¥
K Tz ®7 W Iwen g fw AT
LA 10 100 PR

wiw wiAda weww - TE AR

At gaween fax - i G ¥ vrn

AN

QA WIAFTT AR
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seqq wglEm . WIR! AT AT
FZA BT EF B AR OUAT AT FAX
R

ol a@ow fag - w17 A9 AR
*1 741 73 ¥, gw ®1 A7 A=A F 4
Ll I

aoW REI.T WY IANT ATE A
Lol (L

o g fag  qF 98 9 qET
% fF gura w47 A & o fazom £ ama
& ar Afagm @ g fam fw
3Iq% wAAT wrefREwa & qaew &
Afwa oz AT ¥4 aET A FELAA
T &, 9 W FT7 WrefaEee v
% faa 3w a1 T I AT AT ®
fag 430 T FAwTe TR o
s Tt femw 2

wit ww fama @ x =t worew AW
® @R TUTA WA A AT a1 NEar
AT F gy F AT A E AT 7
PR AT @R FT T

& "/l oEia . F oA e
o T ffFa

i w9 famd - ar wqdt q ¢ safan
Fafi @ e AT g g R
I I ag w20 @ 6 a9 * ama
gAY ATAM AR AvEfww frame W
%t grm afew gepm Il T A
darea £7F ¥ ATAM | TR TAET
awr @ 93 faar arg | it aang
™ WA 45w g€ ) Afwa TR
figrma ofi g€ f oot 35w & ar
T ¥ KT Ty F7 I 97 cavpa v
qET AT

wE e METEW  MIAE L 4T (R
"qaTA 37
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iy v famd & A A7 ¥ TR0
g 1w faet & fE oo om qT W
o A% wr T & A wwa ol ¥ adl
el w1 wAr mar g afem fraw
weAl §9BT F WART @ T &
ar famer # 1z & | R GET Fian € A
gt @ wi e g7 e © oA T
R | WU SR HEA RT Al 1R
aAAT TEA & A adf A wn A
o wt qfr wremdt A T |

o} Tl AT BITE . WNTW WEIET,
# g7 T UF ouz Wi WTET IBAI
TR F | MTA FAT qAIF (BA A
TR g & gonee A # Afea
AT HA XY WE A weer 71 T E A
T g AT T WA w1 6 AR fewfan
we w4 frar wgm (vewena)

A PR A AW ;A0 ATE
AT TET €T G AT G FT IE
L

worw wEiam - wa Ff dar i
A1 af A8 faaza foar s g o ad
far o az & wrA faem & Siforr

ol g6W T €A™ | A A K
wiA W aifem A wfin =@ oaw
wza w1 2k sfawe adr

woaw wgag AT f JuT 9w wmAr
g fo7 urrumsm & daen w7 Aifay
o st wreEt |

o] (W ATA VI WETW TR,
Y cagr oy e w w7 #
q T 0 wpaeay widfi off fr o s
S FaeT qed o yare 6 @ A
a1 INET WY F wrew ot fed ar AR
’1

we;a rimMm % A TE oW
TRA 2. W AR (€T w1 29T 1 WA
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fafezs &1 Jadr qow gY g 2
swfan wa wmw 9 97 adft e
mex ¥

o) wernE mes)  (fagAiT)
# afY A & Arq quw AT o )
WO quAT WTEAT f | ag N1 vz frdw
wamm w1 a7 & feell & owdfor
e wrt & faafor g 2 @
TART TIW FAT AT EY O 0T AT
oTRAr -

“wfw wraw? miveEm DA
1 arwt  aqwerE afean Tfeers
dme & ww favnn & gz famm
w7, W17 | ¥ 165 w1 foafa
A 7 AgwA g1t R fooTa i
wre-qrfeT St Ay o g
AATT ®W WA T At qgvgay feat
ox t 37 T=afn faas (v o
ag a17) ndif gar ¥ Afwa o qezafa
#1 are fam nu1 afesms o 6o v
ETHT W OTRON €T & 417, A1 gh
® 7 W AT AR AV O oqiy
97 Ay YA AwAT & ¢

T T oaE ¢ e ayse @
STRAZ 97 RAFT E1A T AT ATV G
agt Far A ot afow Tzt gfan
w1 AgT 97 War o A3 frak gfer A
61 ¥ 65 7% quar aey Az fem
TR §7 % £1 AT i (et o ron
& aferwr & v W ® agt Wy Tife
== qfes %1 mer 23 & wfeers fam
R agt wrTwT g7 ATY W W, qiw A,
A WY 7w o are ag Ay fond gfte
mer woft oft ot & orer g f e
waTa gat A1 X s i fowaw ogm
AR 3A TifEENA ¥ e w7 & uf-
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[y wvrorg = o

T AEART G517 T WEHE FIT 597
am quq TwerT o 39 avdg T
FE A ar w7 it Zaw g1 A1 #
nifeeTa & =THT IO [ OAT FIA
wagA A4 wiiw wfea § 39 aq
¥t vdrET e fomn wm ¢ @y wY oA
gig #

Dr. L, M. Singhvi (Jedhpur): May
| know wheher the Prime Minisier
was aware of the fuctual and legal im-
plications of the status quo ante bel-
{um as of 1st January, 1985, and if so,
whether the present agreemenl agrecs
with his impre-sions of the status quo
ante hellum as of 1st January, 19657
A< o complementary question 1o this,
muy 1 know whether he is wil'ing to
siy ihat under all circumstances, and
irrespective of whatever Pakistan may
do oy perpetrate on us, they would
«1ill  invoke the principle of the
sunctity of treatics and mot the vom-
plementary ang necessarily adjunct
principle of changed circumstances or
rebus sic stanti bus to which Acharya
Kripalani has referred? May I know
whether  Government proposes  to
carry oul this agfeemeny under all
circumstances irrespective of  what-
ever Pakistan does?

5t qYd . feETa & favE ga
qud ¥ fir AT A & A Qe
wri, 2l gg ara aer A fE Fa
famgrama v afran & ¥ Aq i feggeama
Y gfers ¥ frgrd s o e T
wr oFR 7

o Mt siRe weRy(FAEYT)
& % WU AT Het F F qHAT ATEgAT
F | AT IFA AT TFE (W WA
# famr qr 34 wgm 34 €1 90 g4 fagw
T Fwrd fFdr §9 & o7 g 3dr
dr f§ oiffena €t ofFw & @i 30
e dr ¥ e g A R
oT 34 TR T ATAETA IAR0 TH
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g9 A¢ 47 A1 A A W Ageaged
oo ¢ faaw e oat & aar
w21 var @ Afes ag qeqm af) fen
E i

nE A AF AT FFAC § 1 WA
qu1a 54T A1 7 qrfearr w1 fewrgs
# fao 1 wZi w1 9407 fear @ i a2
ALTIOAT FT TR £ Al
dwmagyg fr fFron gwday ¥
w1 faare 77 v & oA 99 AT AT
=T 97 ST w0 § fF ooy g W
arfrert gfem # & 1fam 2 wfe-
FEILA W TEATIHLA § ¢ TEiA
O AIQ # S 57 wes | w0 g4 fwar
AT I T A § w1 A7 faam vz
AT 7

Swell. Which
I am sorry

Mr. Speaker: Dr.
parly does he belong to?
1 do not remember.

Shri Swell (Assam—Aulonomous
Di tricts): 1 did not join in the shout-
ing. 1 did not interrupt the Prime Min.
ister, 1 may be given a chance to pul
a question.

Mr. Speaker: He might put

Shri Swell: It seems that between
April last and now we Discovered that
I’akistan had been patrolling the nine-
mile track between Ding ang Surai
which goes to show that we do not
have any proper knowledge of what is
going on withln our own country, How
do we propose to sustain our conten-
tion that the 3,500 square miles of
territory which Pakistan now claims
really belongs to us? Secondly, we
have left everything to the tribunal.
Mow, if an unexpected thing happens,
namely that the tribunal decides that
this 3.500 square miles of territory
belongs to Pakistan will the Govern-
ment willingly and happily hand over
this territory to Pakistan?
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Shri Hem Barua: You have devial-
ed from your own ruling, Just now
two Members belonging to the same
party put iwo questions.
Mr. Speaker: Which party?

Shri Hem Barua: Dr. Singhvi and
shr Kakkar,

Mr Speaker: If that has becn done,

it might be in ignorance. I did not
know that, It has not been done, I
LU PpOse H.T“_'qﬂﬂ 1

oY TRsATA (AT ) was
wFA, AW 0F W6 TH A4 femn

weaw AEYAg ;A FAT Al AW
B Ty F1 yATHA AA 7T TR0 AT F oA
ARy gIAT AT ¢ AT 0w
TET A ow E1 wrEET w1 A 9RA R
A A B

it ama (wfzen) - ware wa
A7 {1 3 ayema @ e T aw v
¥ o 71 gfsm s S T
ore g7 WY TR T AT 7 A1 O
T g% §P 7wR 7 T oaw fy oA
2o A qgfew a1 reE g | 7 A
w11 FrE FF 41 71 491 97 97 KA AW
T A

A TA Ta T W A oaw
3 & wv " T WY F9E & AT
HUSI R 97 AHEm @ A I f oW
vrefira A W gErt e ¥
1 oY oy 94 A4 AT e W E e
arfeerr & mig w1 gurfe g & W
Fror Ay W A A & qwAn ST
fr am Frefrs 7 JTEY 71 ZwA wTR
4 77 WY Zwa mifow A A7 e
a wvfT v geen fem o wu WAl
* F74 ¥ wAntaw awr 2o & fraw
sfagt #7171 T 2 O 17 of
g1z 4t & 71 & qaw 7 fr a aaery

SRAVANA 27, 1887 (SAKA)

on Gujarat-West 7449
Pakistan Border (M)

=T % 6 22§ wiv gEdy WY 2z
arr & At for o Awl 4 7t

Wl AT W nEag,
qa % A q9q fo g

saaw wgla | A7 aE F, am
d2 g 1 WA & F oA ofew A
THA TATAA AR & ;17 g7 omw A
¥ ¥4 OF T g0 A oy w11 e
qA &A1 E 7

ot TRETIATY © gER Nt w7 g
771 ¥ wR o fame qamw &7 & fam
E1 A

W wgtan  FarEt J, oF fyaz
ar g1 fame T a7 &) o oy
# 19 OF §iq7 A7 g quA O
warae A1 af # | w9 § o e
B 7 a7 7% ¥ wafam & oo maa
quq 71 TAHA AFT 2 A |

A R qE B g
g o FarE w7 AT fon oy

waw axg Ao um s

CATER

TH HAAI T FAA AT WA
gar z g% ¢ 1 fxr @ i w®
T 7 ag AARA ¢ (% IAWT TAT™ A
faay nar 2. m 2z w1 ot ae
A A, A AT AT |

o gEmE oAt oar A ¥y
uTavTEAT TE ¥

wOA AT WAT T 17 T
fra & f& gurdt mfest 72 & @Y7 gaey
e e #, A1 mn gy mrarr A
JAT F1 AT TR ATY ¢
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oy memmfre e - wag wien,
o Ay maAdE & A E, &% A am
7o wfawrei & ot s & 1| W9 9eAT
ST A A Rrag T A i fa
foam anai & wa wr 9% &, 39 ¥ A
TF | AT "zEgl 7 o) W e g,
Fom 4§, fra & ger afr o &

weaw WEYI . WY T OE A
aframg At Fawg @ fe v & 37
fzw o, Afw= sar & 39 «1 ¢ fr fom
Tl & FATE W 9% R, a® IA T 6
2RI 9 W W7 fEr aeioadie A v
ng A% AAT ATT §, A WA AR
qF T 7 &

A TIATAT - QIT | WA A
oTAVTEAT %71 AT § 7 I W FAT
mog oW oM om oA

{Interruptions.)

s A @R oAt miadi
T w1, &AL AR T A g
23 & w doaan

oE A LT oard g 99 o F oo
witwz ® anE 31 fad w1 w2
o Arp & fF 3w a1 A w1 oo A
o, a7 8 fag o {4 an arid o7
qiftem 1 S ot 917 37 F Awan
7 7T BF WY &€ oY | 3= a7 sERlET
g1, a% 36 & ag avm 31 nf 41 fa
T FH K191 ATE § I gETdd, A1 39
¥ AATT AT EFWA W A

s timOT  wT oW W N
a1 7 {Interruptions.)

o wrw agre Arew) : DA AT
T ot AT S AN o, g a o
ERR R U h LR R e 0 ok )
fray gwr oY | W a7 wWHYT g, @t
I E A A AT A S g
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TR TH A WE F58 T A AW
R § 77EE 7 W~ T R
Afer g av-f grggior T
TERZ ¥T A A X, A AN

(Interruptions.)

o F FIMAIT MVENT : TET wEEy,
AT FT T X

W[ UH ATE aTeE ;T A TA AT
wfas &

Y AETnET mEs) gar o g
TN F7 {24 FN T AT, & AW
T A w7 sy ¥ oarr nam
WAt AT w1 &7 0 T A W ¢ wTeT.
afeTa 1 awr Amr oo

o TREAT TR M T

T AwTRA T AL T qA1 A
T Fw R ARl AT e F | min
“wrra-mfaraTm €1 ags; @bt g
AT w AT & Ao &

=i AT AT Wleal  F w1
e gt aner o 3w oA M @R
otz A EE 3T & gErrE ¥ oof
I AT 41 | AF ANE FY AT AT
an'ermpnmu.lﬁ @ T ™™ T
w3 ey g d, A b T oAt
q7, ANTR ATE? T7 1 (Interruptions.)

wsaW sgiRg  ARAlT gEe R
qare fedr &, e & 39 & amg a2
g wgd K 1 (Interruptions.)

Sl gEN Wi TgAw ;. WY
T war g ! wf o X ¥ Y3 g
T o

1 W R wTedl : qw ST
¥ faegpor Wik sy ¥ & YW % auTw
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e A 9 wET F oA TEy
)y wHfarsE FT oy T’
™ T ot avd a6

| TRYITAT . ¥ AARTA 7 faen

g ¢ fs “wwi w1 g w7

( Imterruptions)

43

ot na fama . g8 x| fon
m ¢ fo A ¥w g afeo 1 wn
TOUHIT § AAra ¥ ger ¢

nterrmptions)

NeAW HEAW AT WA AT
A fx & aFA A adl 97 Fm R g
arr men fuffeer mamaz ¢

TF RI{AIT ATFG A7 AqTH WAVT
7

RQY RE.AT  AfTT T AT A4
=7 a1 ot A fam w0 3w A oW
TR #A1 EA ¥, T 74 w1 afrer
P h &8 T oW Tm oFT %
onterTuptiong b
T WA @7 AF gA0. AT AR
arew fafes o1 #zq1 9zm v a7
T8 aem wv oz ourr afew v fam
A

A1 &Y 7R WM T MREA A1RA

E |

qud wZtrm  wm A feer am
w1 ama ¥ fan @ a2 ek
1 87 @m ¢

| oArg agmgcoaredh q@ AT
mitaz ey f1 qA R, T Ax A £
T3 A7 T AR O gz IR Th
zrn fE naAks oo ofadt 9 g
At &1 v w2 afar ox
a1 @ am g, feafr zat 3
fazmom i wr § @ for T &
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s b sA § 1 Fwrw 3@ W
w1E T @ g & ATy W E, W
adwda grfea ) Wige K 3
wr ¥, Fewdy wmew o v e ¥ @
Lcil o

st g fuow wren : fogrer & v
7
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#

st W wprT el W A .
# O TR W9 & AT 9 AEY v e,
e v ag fifare 8, oF 377 4
garefex dwew wr ot —Fe et aw
B &%, W avwa §, AT e 39 A
g, wiferrg, a0% 8, A
a, difeqem &, wrefadwa & /@ A aw,
A1 wegt a3 1 Afwex gmrr amt €
fagm ¥ gadt &, wifs ag @
7ew § W 39 § aErfiw w fer-
¥UE A ard 1 o7 wE arded A
femrcdwm w7t g€, 3@ & @ # gw
aferm & fad At § 1 1959 WY
1960 Fam g 97 39§ a7 aggar
fr 77 w4 feegza ar feseedra =
WT9A § A 67 & A9 19 gas
I | ¥ AG T, 7 7 AT N
T o Jre 'R R

o gfe favyy wrom 577 997 ar
ECR LRl RECCHE LR o
foem g--

“will not be questioned on
wround: whatsoever”

4y famr w4 A 7T faadr

any

[ Wi A ANl Ag Erw
argten” qg@ it s g ko oW
withz ¥, 3w 7wy gw § e oo 3w
woAaT , apawfen 3 1@ IH A
b

=1 gt favg wrwn - for a7 *
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Y Wt W TRt e
7

wt gft faey wmwa - aw wfas-
T R

ot |R apEe welt o dw 2,
afwr w1 Gar adt & s mov ox I
7 udl WA aF 2, A1 ®gw mw AT
# A W AW AT, §T TF & @@
7 A | CHY A et A § ) aw
oF wa UdeE 8, fom w1 gw T wn
& wr St feafa wried, dar ot
HTY, R TR W RETAAT §49 |

= TURAEE g1y R A5EEY
e fre @1

Shri Harli Vishnu Kamath: He says
he may not accept it later on, How
cvan he leave it at a loose endy

Shri J. B. Kripalani: May 1 sub-
mit that my question has not been re-
plied to?

Mr., Speaker: What can I do?

Shri J. B. Kripalani: What is the
good of askimg questions, then?

Shri H. N. Mukerjee: [ asked o
specific question about the UN forces
in Kashmir conniving with the Pak-
istani invaders. He dig not answer
that,

ol TR eE qTIY | weas AT,
fra gorAy w1 Fa fear amam, am
77 97 sl ga-famaw woEa 0w
frdga ox @ fe or aga & weamw
v § o7 g femgram &Y, 9 zeT
e &, TFE w1 e & A fraea
# f g a9 § q@ 7 w16 -
AT ¥ A, A9 ¥ 712 fam e, wifs
AOTE CA X AT A K T ® Wl
T ¥ wwa § o famg W oY

AUGUST 18, 1985
L}

on Gujarat-West
Pakistan Border (M)
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There are eleven substitute motions

Substitute motion Nos, 1, 2,04 5, 6,
11, 12 and 13 are for disapproval. 1
can only put No, 1 if the Opposition

can agree to that, which they want
me to put, because other: would be
barred. Therefore, uny one thas they
like, Imight put.

Shri Yashpal Singh (Kairana) No
1 may be taken.

«fl ®o Hlo WAL : A7 T T4 A
7 foqr s

weuw wErRg o fefaws wzd oo
T AR AW

w1 Ro ®Wlo &ANT © T8 H FF 17
71 wran # f& oo awfaer mdf & sz
FaAE W T7 O N g neiTs
EERE LI SN

oW AEIRg §AT9A 37 AT

T Ra w7 AR

ot & Ao FANT . W1 faFz7 a7
% fe w1odl7 & A1 19 gur & R AR
gm am A nf ¥ fx T onrax g e
¥ faor 7w g a5 ger wom A
TAFI R A AT T f1 o af A
& wrgn g fw 73 7t vw oma i faw
mm .

weaw mglaa. & oW %7 a0 g
fe & w1 7% arg A1 7 3 Afew wm
fefasr grft a1 & o o7 & w7 avan
7 97 fefawa a1 a7 s g ams
gy odl A T poAr A
T AT 7 1 mterruptions)

Order, order. 1 will ask the officers
1o keep the doors shut; if the Whip~
of the different parties have to get in

their Members they might get them
now, The question is.
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agreement
That for the original motion, the
following be substituted, name-
ly:—

“Thig House, having consider-
ed the statement laid on the
Table of the House by the
Prime Minister on the 16th
August, 1965, on the Indo-Pak-
istan Agreement of June, 1865

relating to Gujarat-West Pakistan
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border, disapproves the Agree-
ment as it barters away the
honour and  sovercignty  of

India” (1)

This is the substitute motion wl
Shri Yashpal Singh, This is for dis-

Divislon Ne. 2|

Alvares, Shri

Bade, Shrl

Banerjee, Shri 8. Al.

Harua, Shri Hem

Derwa, Shri Onkar Lal

Prij Raf Singh, Shri

Chaudhuri, Shri Tridib Kumar
Ciokarsn Prasad, Shri

CGupts, Shri Kashi Ram
Kachhawalva, Shri 1luksm (hand

Abdul Rushid, Bakshi
Abdul Wahid, Shri T,
Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alagesnn, Shri

Alva, Shri A5,

Alva, Shri Joachim
Aniansppa, Shri
Ankincedu, Shn
Anthony, Shri Prank
Arunschalam, Shri
Babunath Singh, Shri
Baddrudduia, Shri
Bakliwal, Shei

Bal Krishna Singh, Shn
Rarman, Shri P.C.
Barrow, Shri

Parus, Shri R,

Barupal, Sbri P.1.,
Basapps, Shri
Bavumatari, Shei
Bhagat, Shri B.R,
Rhagivati, Shri

Bhakt Darshan, Shry
Bhanis Neo, Shri L.N.
Bhargavs, Shri M.H.
Bhatkar, Shri
‘Bhaitacharyys, Shn C.K.
Birendrs Behadur Singh, Shn
Wist, Shei ] B.S.
Borooah, Shri P. C.
Brabsn Prakash, Shri
Ersjeshwar Prasad, Shn

approval. If this one iz gecided. the
others would be barred,
Lok Sabha divided:
AYES [13.53 hrs.
Kakkar, Shri, Gouri Shanker Seddhanti, Shri Jagdev Singh
Kamath, Shri Hari Vishau Sigh, Shri AP,
Lakhmu Bhawani, Shri Swamy, Shri Sivamurth
Muurya, Shri Swell, Shri
Mohan Swarup, Shrs Valri, Shei
Omkar Singh, Shri Vishram Prasad, Shri

Pillai, Shri Notarals
Rameshwaranand, Shei
Seth, Shri Bishanchandcr
Shastri, Shri Prakash Vir

NOES

Bryi Baw Lal, Shei

Hriy Raj Singh-Kotah, Shri
Chakraverti, Shri P.R.
Chands, Shrimati Jyotsna

Yadav, Shri Ram Sewsh
Yamik, Shri

Yashpal Singh, Shri
Yudheir Singh. Shr

Majarnavis, She
Hansda, Shri Subodh
Hanumanthiys, Shii
Hag, Shri M.M.

Chandak, Shri Harvani, Shri Ansar
Chandrabhan Singh, Shri Huzariks, Shri | N
Chandriki, Shri Heds, Shro
Chaturvedi, Shri S.N. Hem Raj, Shri
Chaudhry, Shri Chandy Lal U shri
Chudhuri, Shri D.5. labal Singh, Shri
Chaudhuri, Shrimati Kemals Jadbay, Tulshidas
Cheudhurl, Shri Sachindra Jegdivan Ham, Shei
Chaven, Shri D.R. Jamir, Shei 5.0G.

Chavads, Shrimatl, Johraben
Choudhry, Shri Labtan
Daljit Singh, Sk

Das, Shei DK,

Das, Shri Sudhansu

Dams, Shri C.

esas, Shri Morarih

Deshovukh, Shrimatl, Vimiabei .

Dey, Shri S.K.
Dhuleshwar Meena, Shre
Diwit, Shel G.N.
Doral, Shril Kastnaths
Dubey, Shri R.G.
Drwiveds, Shri M.T
Fring. Shr D

Firodia, Shri

Gafraj Singh Rao. Shni
Gandhi, Shri V.B.
Gowdh, Shri Veersana
Guba, Shri A.C.
Gupts, Shri Badshah *

Temunadevi, Shrimat
Jayarmen. Shri

Jena, Shri
Joahl, Shri AC

Jyotizhl, Shel 110

Kabir, Shri Humsyun
Kadadi, Shri

Kannamrwer, Shrimati, Tas
Kappen, Shri

Karn; Singhp, Shri
Karuthiruman, Shri
Kedaria, Shri C.M.
Khadiliar, Shri

Khan, . PN,

Khan, Shri Shahnawss
Khanns, $hri Mechr Chand
Khanna, Shri P.K

Kendar Lal, Shiy

Kotokl, Shri Lilsdhas
Kors, Shri

Kripa Shankar, Shri
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Krivhoa, Shri M.R.
Krishnamachari, Shr 7T,
Kureel, Shri B.N,

Lakhan Dur, Shri
Lakshmikenthamma, Shrimal
Lalit Sen, Shri

Taskar, Shri N.R.

Taxmi Bai, Shrimaty
Mahadeo Prasad, Shr
Mahadcva Prasad, Dir.
Mahtab, Shri

Mahishi, Dr. Surojn
Muimaons Sultan, Shriman
Mulaichami, Shri

Malaviys, Shi K.D.
Mualhntre, Shri Inder J.
Mallick, Shri Rama Chandrs
Manarn, Shri

Mandal, Dr. P.

Mandal, Shel Yamuna Pravad
Manyangadan, Shn

Mantri, Shri D.1

Marandi, Shri

“Masuriya Din, Shii

Mathur, Shei Harish Chandrs
Mathur, Shri Sh
Mehrotra, Shri
Mehts, Shel J. R,

Melkate, Dr.

Mengi, Shri Gopal Dan
Menon, Shri Krishna
Minimata, Shrimati

Mirzs, Shri Bakar Al
Mishra, Shri Bibhut
Mirhra, Shri M.P.

Minrs, Shri Bibudhendrs
Mistu, Shrl Shysm Lyhar
Maohanty, Shei Ciokulanands
Mohsin, Shri

Moraka, Shr

Mure, Shri 5.5,
Mubsmmed Ismsl. Shn
e, Shri

Murli Manhor, Shry
Mukeriee, Shrimati Shardas
Murli Manhar, Shri
Murthy, Shri B.5
Murts, Shei M.5.
Muthgah. Shri

Miuenttar Tussamn, Shes
ik, Shri 1.1,
Warida, Shii
Mayak, Shri Mobhan
Mayar, 1. Sushila
Mesamany, Shri

Miranian 1al, She
an, Shri

The result of the
Division is: Ayes* 81; Noes 272

Paliwal, Shri

Pande, Shri K.N.

Pandey, Shri R.S.
Pandey, Shri Vishwa Nath
Pandit, Shrimati Vijey Lekahon
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shr
Parashar, Shri

Patel, Shri Chhotubha:
Patel, Shei N.N.

Patel, Shri IR.

Patil, Shri D.5.

Patil, Shri ).5.

Patll, Shri 5.B.

Patil, Shri 5.K.

Patil, Shri T.A.

Pattabhi Raman, Shri CH.
Prabhakar, Shri Neval
Pratap Singh, Shri

Purl, Shri D.D,
Raghunath Singh, Shri
Rai, Shrimati Sahodrs Bei
Raj Bahadur, Shri

Rajs, Shri C.H.

Hajdeo Singh, Shn

Raju, Shri D.B.

Ram, Shri T.

Ram Sewsk, Shn

Ram Swarup, Shri
Ramdhani Dws, Shri
Ramshekhar Prasad Singh. Shro
HKananis: Singh, Shrs
Rane, Shri

Rao, Shri Jaganaths

Hao, Pr. K.L.

Rao, Shri Krishaamoor thy
Rao, Shri Muthysl

Rao, Shri Thirumals
Hatten Lal, Shei

Ray, Shrimeti Renuks
Reddi, Dr. B. Gopala
Reddisr, Shni

Reddy, Shri R. Surendrs
Reddy, Shri Ramakrishns
Reddy, Shrimsti Yashods
Roy, Shri Bishwanath
sadhu Ram. Shri

Saha, Dr. 5. K.

Sahu, Shii Remeuhwar
Saigal, Shri A. 5.
Samante, Shri 5. C.
Samnani, Shri

Saai:, Rupli, Shn

Saraf, Shri Shamlal
Sarma, Shri A. T.
Satyabhama Devi, Shrimati
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Satyanarsyana, Shri

Sen, Shri AK.

Sen, Shrl P. G.

Shah, Shri Msnubendra
Shakuntals Devl, Shrimsti
Sham MNath, Shri
Shankaruiys, Shrl

Sharma, Shri A. P.
Sharma Shri K.C.

Shashi Ranjen, Shn
Shastri, Shri Lal Bahadur
Shatri, Shri Ramanand
Shea Marain, Shri
Shinde, Shri

Shree Marssan Das, Shri
Shukls, Shri Vidya Charan
Shysm Kumari Devi Shrimati
Siddanuniupps, Shri
Sidheshwar Pracad, Shri
Singh, Shri DN,

Singh, Shri K.K.

Singhs, Shri G.K.

Sinha, Shrimati Remdularn
Sinha, Shri Satya Narsyan
Sinha, Shrimati Tarkeshwasi
Sinhassn Singh, Shri
Sspstak, Shri Mardeo

Soy, Shrl H.C.

Srinivasan, Dr. I'.
Subramaniam, Shr L.
Subramanyam, Shri T
Sumat Prasad, Shri

Sunder Lal, Shri

Surendra Pal Singh, Shn
Swaran Singh, Shri
Tantia, Shri Rameshwar
“Thimmaish, Shri

“Thomas, Shri A.M
“Tiwary, Shri D.N.

“Thwary, Shri KN,

‘Tiwary, Shri K. 5.

Tuls Ram, Shri

“Tyagl, Shri

Ulkey, Shri

Upadhyays, Shri Shiva Dt
Vaishys, Shri M.B.

Verma, Shri M.1..

Varma, Shrl Revindra
Veerappa, Shri
Venksiasubbaigh, Shn F.
Verma, Shri  algovind
Vidyalankas, Shri AN,
Vimys Anands, Maharsikumar
Vyas, Shri Radbelal

Yaday, Shel Ram Harkh
Yeduve. Shri B.F.

off oredew TAw ;A W AW

The motion was negatived.
*Ayes:

awr awd § o A Fiw AT and

liu n:m of one Member could not be recorded.

e+ S e e —
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Mr. Speaker: Now, substitute
motion Nos. 7 and 10 are suggestions,
for they mre partly covered by No. 1.
1 will take them separately but put
them both together. Substitute motion
No, 7 Is by Shri Brij Raj Singh, and
rFubstitule motion No. 10 is by
Shrimati Renu Chakravartty.

Shri Brij Raj Singh: They cannot
be put together. Sir. How can that
be done?

Mr. Speaker: They can be put to
gother if the House agrees. (Inter-

ruption). There it no cause for re-
sénimenl. [ am only saying that if
the House agrecs they can be put
together. 1If it is desired that they

should be put separately, certainly 1
shall put them separately.

Shri II. N. Mukerjee: The tenor
of the iwo ar letel

ntsg is F y
different and I cannot envisage thelr
heimg put together,

Mr. Spaker: My intention was, if
they were not being pressed, then I
might put them together. But if
they arc pressed, I shall put them
=eparately. 1 have no objection. I
«hall first pur No. 7.

The question is:
“That for the original motion,

the following be substituted,
namely: —

~This House, having considered
the statement laid on  the

AYES

Division No. 3]

Bade, »ha

Danerice, Sho S.M.
Bar.ia, “hri Hem
Rerwa, Shri Onkar Lal
B Raf, Singh Shri
Gkaran Prasad, Shri

Maurys, Shri

K67 (Al LSD—8.
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Kamath, Shri Hari Vighnu
Kakkar, Shri Geurl Shanker

Singh, Shri AP.
Swamy, Shri Sivemuarthi

on Gujarat-West 752
Pakistan Border (M)
Table of the House by the
Prime Minister on the 16th
August, 1965, on the Indo-
Pakistan Agreement of June
1965 relating to Gujarat-West
Pakistan border, is of the
opinion that—

(a) by launching an undeclared
invasion on Kashmir, Paki-
stan has sabotaged the very
basis of the pact, namely,
the imperative need to
maintaln Indo-Pak peace
and goodwill;

(b) the Agreement was entered
into on the ground that “it
would result in Jessening of
tensions on the Indo-Pak.
border™;

(c) Pakistan has, by its own
action, violated thig basic
postulate of the Ag t:

id) the pact in effect now
stands annulled;

and, therefore, urges upon thc
Government to let it be known
to Pakistan that India does not
hold itself committed any longer
to the Agreement, and further
directs the Government to call ot
the proposed meeting of Indo-
Pak Foreign Ministers and take
no further steps in pursuance of
the Agreement until Pakistan
demonstrates in a convincing
manner its bonafides.” (7).

The Lok Sabha divided.

[13°57 hrs.

Swell, Shri
Vishram Prasad, Shri

Yadav, Shri Ram Sewak
Yeshpal Singh, Shri
Yudhvie Singh, Shri
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Abdul Rashid, Bakhshi
Abdul Wahid, Shei T,
Achal Singh, Shri
Achuthan, Shri
Akkammi Devi, Shrimati
Alsgesn, Shri
Alve, Shri
Alva, Shri Joschim
Aney, Dr. M.S.
Anjunappa, Shri
Ankineedu, Shri
Anthony, Shri Prank
Arunachalam, Shri
Habunath Singh, Shri
Bakliwal, Shri
Hal Krishna Singh, Shri
Barman, Shri P.C.
Barua, Shri R,
Barupal, Shri P.L.
Pasappa, Shri
“Basdmatari, Shri
‘Bhagat, Shri B.R.
Bhagavati, Shri
‘Bhakt Darshan, Shri
‘Bhanjs Deo, Shri L.N.
Dhargavs, Shri M.B.
Thattachsryya, Shri C.K.
Iint, Shri J.B.S.
Boroosh, Shri P.C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shry
Bri) Bani Lal, Shri
Dvij Raj Singh-Kotah, Shri
Chakruvertd, Shei MR,
Chands, Shrimati Jyotsna
Chandak, Shri
Chandrabhan Singh, Shn
Chandriki, Shri
Chaturvedi, Shri 5.N.
Chaudhry, Shri Chandramani Lal
Chaudhuri, Shri D.S.
Chaudhuri, Shrimatl Kamale
Chaudhuri, Shry Sachindra
Chavan, Shri D.R.
Daljit Singh, Shri
Dius, Shri B.K.
1tas, Shri Sudhanu
1dam, Shn C.
Lyesai, Shri Morani
1ieshmukh, Shri Shivali Reo 5.
Deshmukh, Shrimati Vimlabai P,
Dey, Shri 5.K.
Dhuleshwer Meena, Shr
Ly Shri G.M.
Dorai, Shri Kasinatha
Diubey, Shrl RG.
Dwivedi Shri M.L.

AUGUST 18, 1965

NOES

Ening, Shn D,

Firodis, Shri

Gandhi, Shri V.B.
Gowdh, Shri lHLK.V.
Guhas, Shri A.C,
Gupta, Shri Badshah
Hujarnavis, Shei
Hanads, Shri Subodh
Hunumanthaiys, Shri
Hag, Shri M.M.
Harvani, Shei Ansar
Hazariks, Shri J.N.
Tleds, Shri

Hem Raj, Shri
Himatsingks, Shri
Iqbal Singh, Shri
Judhav, Shri Tulshidas
Jsgiivan Ram, Shri
Jumur, Shri S.B.
Jamunadewi, Shrimati
Juysraman, Shri

Jena, Shri

Joahi, Shri A.C.
Iyetishi, Shri .P.
Kabir, Shri Humavan
Kadadi, Shri
Kannamwar, Shrimat: Tai
Kappen, Shri

Karni Singhji, Shri
Karuthiruman, Shri
Kedaria, Shri C.M.
Khadilkar, Shri

Khan, Dr. P.N.

Khan, Shri Shahnawar
Khanoa, Shri Mehe Chand
Khannas, Shri P.K.
Kindar Lal, Shri
Kaotoki, Shrl Liladhar
Koys, Shri

Kripa Shankar, Shri
Krihna, Shn MLR.
Krishnamachari, Shri T.T.
Kureel, Shri B.N.
Lahtan Chaudhry, Shri
Lakhan Das, Shri

on Gujarat-West
Pakistan Border (M)

Mallick, Shri Ruma Chandre
Mansen, Shri

Mandal, Shel Yemuns Prosed
Manivangadan, Shei
Mantri, Shri D.13,
Marandi, Shri

Masuriys Din, Shn
Mathur, Shri Harish Chandre
Mauthur, Shri Shiv Charan
Mehrotra, Shri Bray Rihari
Mahits, Shri Jashvant
Melkoe, Dr.

Mengi, Shei Gopal Daty
Menon, Shri Krishna
Mimmats, Shrimati

Mirza, Shri Bakar Als
Mishra, Shri Bibhuti
Mishra, Shri M.P,

Misrs, Shei Hibudhendre
Misra, Shri Shyam Dhar
Mohanty, Shri Gokulsnanda
Maohain, Shri

Morarks, Shri

More, Shri K.L.
Muhammad Ismail, Shri
Mukane, Shri

Mukeriee, Shrimati Sharda
Murli Manohar, Shri
Murthy, Shri B.S.

Murti, Shri M5,

Muthiah, Shri

Maik, Shri D.].

Nanda, Shri

Nayak, Shri Mohan

Wayar, Dr. Sushils
Mesamony, Shri

Niranjan Lal, Shr

Oza, Shri

Paliwsl Shri

Pande, Shri K.N.

Pandey, Shri R.S,

Pandey, Shei Vishwa Nath
Pandit, Shrimati Vijay Lakahmi
Panna Lal, Shri

Pant, Shri K.C

Par ivan, Shri

Lalit Sen, Shri

Lashar, Shri N.R.

Tazmi Rai, Shrimati
Mabadeo Prasad, Shri
Mahadews Prasad, D,
Mahtab, Shn

Maimoons Sultsn, Shrimaty
Malsichami, Shri
Malariya, Shr K.,
Malhotrs, Shri Inder J.

Parashar, Shri

Patel, Shri Chhotubhai
Patel, Skri N.N.

Patel, Shni P.R.

Patil, Shri D.S.

Patil, Shri J.S.

Patil, Shri 5.8,

Paul, Shri 5.1,

Patil, Sbri T.A,
Patuabhi Ramas, Shn CR.
Pillai. Shri Nataraja
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P'rabhakar, Shri Nawal

Pratap Singh, Shri

Puri, $hri D.D.

Raghunath Singh, Shri

Rui, Shrimati Saho<tirs Hu

Raj Bahadur, Shri

Rajs Shn C.R.

Kajdeo Singh Shri

Riju, Shes DB,

Raum, Shri T.

Ham Sewak, Shri

Ham Swarup, Shr

Hamdhani Dus, Shr

Hamshekhar Prasad Singh, Shei

Hananjei Singh, Shn

Kane, Shri

Raw, Shri Jagunatha

Hao, D, K.L.

Huo, Shri Krinhnamoorthy

Rao, Shri Muthyal

Rao, Shri Thirumals

Hatian Lal, Shri

Ray, Shrimati Renuks

Reddi, Dr, B. Gopala

Reddy, Shn R krish.

SRAVANA 27, 1887 (SAKA)

on Guinrat-West 746
Pakistan Border (M) ~

Samanta, Shri 5.C. Sinhasan Singh, Shri
Samnani, Shri Snatak, Shri Narden
Sanji Rupii, Shri Soy, Shri H.C.
Saraf, $hei Sham Lal Srimivann, Dr. I°.
Sarma, Shn A.T. subramaniam, Shy (°

bh Devi, Shri b am, Shn T,
Satyanarayans, Shri Sumal Prasad, Shri
Sen, Shri AK. Sunder Lal, Shri
Sen, Shri P.G. Surendra Pul Siigh. Shr

Shah, Shri Manabendra
Shakuntals Devi, Shrimati
Sham MNath, Shri
Shankaraiys, Shr

Sherma, Shri A.P
Sharma, Shri K.C.
Shashi Ranjan, Shri
Shaitrl, Shri Lal Bahadur
Khastri, Shri Remanand
Sheo Nurain, Shri

Shinde, Shri

Shree Naraysn Das, She
Shukla, Shri Vidya Charan
Shyam Kumari Devi, Shoiman
Siddananjappa, Shri

5 Pracad. Shr

Reddy, Shiimati Yashods
Koy, Shri Bishwanath
Sadhu Ham, Shri

Swhs, I, 5K,

Sahu, Shri Rumeshwar
Suigal, Shri A8,

Mr, Speaker: The result of the

division is as follows:

*Ayes 17;

The motion was negatived,

Mr, Speaker: [ shall now put subs-
litute motion No. 10 by Shrimati Renu
Chakravarity. The question is:

That for the original motion, the
following be substituted, namely:—

Division No. 4]

Ancy, 121, M85,

Badruddum, Shri

Panerjee, Shri S.M.

Harua, Shri Hem
Rasumatari, Shri
Chakravartty, Shrimat Renu
Fliss, Shri Moham mad
Gupta, Shri Indrasit

Gapta, Shri Kashi Ram

Noes 262,

Singh, Shri K.K.
Singhs, Shri G.K.

Sinha, Shrimati Hemdulan
Sinha, Shii Sulys Natayan
Sinha, Shrimat Tarkeshwani

Swaren Singh, Shn
Vantia, Shri Ramealiwar
Thimmuish, Shri
Thomas, Shri A.M
Tiwary, Shei DN,
Tiwary, Shri K.N:
Towary, Shr RS,

Tula Ram, Shri

Tyagi, $hei

Ulikey, Shri
Upsdhyays, Shr Shiva it
Vawhys, Shri M.B.
Valwi, Shri

Varma, Shri M.1..
Varma, Shri Ravindra
Veerspps, Shil
Venkatavubbaioh, Shri
Verma, Shri Balgovimd
Vidyslankar, Shr AN,
Vyan, Shri Radhelal
Yadav, Shr Ram Hurkh
Yadava, Shri BIP.

“This House, having considercd

the statement laid on the Table o!
the House by the Prime Minister

on the 16th Augusi, 1863, on ‘he

Indo-Pukistan Agreement of June.

1865 relating to
Pakistan border, ig of the opinjon
that the clause for reference 1o
arbitrution be revoked, as it im-
pinges upon our sovereign rights

Gujaral-West

on the territory of Kutch and i-

AYES

Wakhar, Shi Gauri Shanker
Kamsth, Shri Har Viehau
Maurys, Shn

Mukerjee, Shri HN
Murmu, Shri Sarkar

Nair, Shri Vasudevan
Omkar Singh, Shn
Pandey, Shn Sarjco
Rameshwaroand, Shn

fraught with grave dangers "(10}.
The Lok Sabha divided.

(1358 hrs,

Reddy, Shri Lewata
Reddy, Shri Yallamandas
Seth, Shri Buhanchander
Ningh, Shn J.B.

Swamy, Shel Sivamunb
Warior, 3hn

Vadav, Shri Ham Sewsk
Yudhvir Singh. Shn

*Ayes: the name of one member could not be recorded.
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Abdul Wahid, Shri T
Achal Singh,Shel
Actutban, Shri
Akkamms Devl, Shnmati
Alagevan, Shri
Alva, Shri A5
Alva, Shri Joschim
ngarappa, Shri
Ankingedu, Shel
Anthony, Shri Frank
Arunachalem, Shri
Rabunath Singh, Shri
Hakliwsl, Shei
Hal Krishna Singh, Shri
W arrman, Shei PO
Tiwrpw, Shes”
Harus, Shii B
Tiarupal, Shri P.L
Nusappa. Shti
Iihagat, & R
Nhapavati, Shr
Whatt Darehan, Shei
Bhania 1Deo, Shri T.N.
Phargava, Shri M.B.
IWhatkar, Shri
Ahattachery
Tirendea Hahadur Singh, Shr
Thst, Shei TS,
Warooah, Shri 1.
Wrabim Prakash, Shri
Wraeshwar Prasad, Shri
Mrii Bas Lal, Shei
Ihif Rai singh, Nhri
Uhukraverti, Shon PR
i ‘handa, Shrimati Jyatena
handak, Shri
C:handrabhan Singh, Shei
Chandrikl, Shri
Chatarwedl Shri 5.N.

Indo-Pak agrecment
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NOES

Firadia, Shei

Cisjral Singh Rao, Shri
CGandhi, Shei V.B.
Ciowdh, Shri

Guha, Shri ALC.
Ciupts, Shri Badshah
Hajarnavis, Shri
Hanada, Shel Subodh
Hanumenthaiya, Shei
Hag, Shel M. M.
Hurvanl, Shri Anwar
Hazarika, Shel LN,
Heds, Shri

Hem Rai, Shri
Himatvingka, Shri
Iqbal Singh, Shri
Jadhav, Shei Tulvhidas
Jagiivan Ram, Shri
Jamir, Shri 5.G.
Jarunaderi, Shrimat:
Jayaraman, Shri

Joshi, Shri A.C.
Tyatishi, Shei 1.1,
Kabir, Shri Humayun
Kadadi, Shri
Kannamwar, Shrimsti T
Kappen, Shri

Karni Singhi, Shri
Karuthiruman, Shri
Kedaria, Shri .M.

Koy, Shri

Krips, Shanker, Shri
Kirishna, Shri M.R.
Krishnamacharl, Shri T.T.

Chaudhry, Shri Chandramani 1.l Kureel, Shei B.N.
Chaudbhuri, Shri D.5. Lahtan Chaudhry, Shri
Chaudhuri, Shrimati Kamals Takhan Das, Shri
Chaudhari, Shrl Sachind Lakshmiksnth Shrimati
Chavan, Shri D.R. Lalit Sen, Shei
Chavda, Shrimatl Joraben Laskar, Shei N.R,
Taalidt Singh, Shri Laxmi Dui, Shrimati
My, Shee B. K. Mahadeo Prasad, Shri
12as, Shri Sudhsnsu Mahadeva Prasad, Dr.
Thans, Shei C. Mahtab, Shri
Presnl, Shri Moraris Mahishi, Dr. Seroini
Deshmukh, Shrimati Vimlabai P. Malmoons Sultan, Shrimet:
ey, Shri 5.K. Malsichami, Shri
17hulewhwar Meena, Shri Malaviys, Shri K.D.
Dinit, Shei GN. Mallick, SI:T' Rama Chsudes
rorad, Shri Kasinaths Manaen, Shri
1ubey, Shei R.G. Mandal, Dr. P.

X Mandal, Shri Yemuns Priosd
Dwivedi, Shri M.L Maniyangadas, Shri

Fring. Shri D .

Mantri, Shei D.D.

on Gujarat-West
Pakistan Border (M)

Marandi, Shri

Muasurlys Din, Shri
Masthur, Shri Harish Chandrs
Mathur, Shri Shiv Charan
Mehrotra, Shri Draj Blhari
Melkote, Dr.

Mengl, Shri Gopal Dant
Menon, Shri Krishns
Minimats, Shrimati
Mirza, Shrl Bakar Ali
Mishra, Shri Bibhuti
Mishrs, Shri M.P.

Misrs, Shri Dibudbendra
Misrs, Shrl Shyam Dhar
Mohanty, Shri Gokulananda
Mokwin, Shri

Morarka, Shri

More, Shri K.L.

Mare, Shri 5.5,
Muhammad Tsmall, Shii
Mulkane, Shri

Mulkerice, Shrimatl Shards
Murli Manchar, Shri
Murthy, Shri B.S.

Murti, Shri ML5.
Muthish, Shrl

Muzaffar Hussain, Shri
Maik, Shri ..

Nands, Shri

Mayak, Shri Mohan
Nayer, Ir. Sushils
Mesamony, Shri

Niranjan T.al, Shri

s, Shri

Paliwal, Shn

Pande, Shei K.N.

Pandey, Shri R.S.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K.C.
Parsmasivan, Shri
Parsihar, Shri

Patel, Shei Chhotubhai
Patel, Shri N.N.

Patel, Shrl P.R.
Patil, Shri D.5.
Patil, Shri J.5.
Patil, Shei 5.B.
Putil, Shri 5.K.
Patil, Shei T.A.
Pattabll Ramas, Shr C.H.
Prabhaker, Shri Naval
Pratap Singh, Shri
Purd, Shri D.D.
Raghunath Singh, Shri
Rai, Shrimat| Sshodra Ba:
Raj Bahsdur, Shri
Rais, Shri CR.
Rajdea Singh, Shri
Ruju, Shri D.B.

2
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Ham, Shri T,

Ham Scwak, Shri

Kam Swarup, Shri
Hamdhaoi Das, Shri
Kamabekhur Prasad Singh, Shri
Hananjei Singh, Shri
Hane, Shri

Hao, Shri Jagsnaths

Ran, Dr, K.L.

aw, Shel Krbhnamoorthy
Han, Shri Muthysl

Hoan, Shri Thiramala
Rattun Lal, Shri

Hay, Shrimati Renuks
Reddl, Dr. B Gopala
Heddiar, Shri

HReddy, Shri Naraysn
Heddy, Shri R, Surcndrs

SRAVANA 27, 1847

Sarma, Shri AT.Y

ISAKA)

on Gujorat-West

Pakistan Border (M)

Subremaniem. Shri L.
Sub Shr T

B er
Satynsrajne, Shri,

Sen, Shri ALK,

Sen, Shri P.G.

Shah, Shr Manabendra
Shakuntals Devi, Shrimaiy
Sham Nath, Shri

Shanksraiys, Shri

Sharma, Shri AP,

Sharma, Shri K.C.

Shashi Ranjan, Shei

Shastri, Shri Lal Bahadur
Sheo MNarain, Shri

Shree Naraysn Des, Shri
Shukls, Shri Vidys Charan
Shyam Kumari Devi, Shrimati
v o Shei

Reddy, Shri ishy
lteddy, Shrimatl Yesbods
Way, Shri Bishwanath
sadhu Ram, Shr

aba, Dr. 5.K,

Sahu, Shri Rameshwar
Salgal, Shri A.S.
Samanta, Shri %00
Semnanl, Shri

sanji Rupji, Shry

Saraf, Shri Sham Lal

Mr, Speaker: The

ol wy famd : 770 @1z A oo
jiAgErRs A A AR W
Mr, Bpeaker: That would be re-

corded that Shri Madhu Limaye did
not vole for this substitute motion.

Shri Brij Raj Singb: Then the
count will be differcnt.

Mr. SBpeaker: That would be taken it" 8).
1 have only to reud

into account.

result of the
Division is: Ayes 28; Noes 284
The maotion was negatived.

Sidheshwar Prasad, Shni
singh, Shri D.N.
singh, Shr K.K.
Singha, Shri G.K.

Sumat Pravad, Sho
Sunder Lal, Shn
Surendra Pal Singh, Shry
swuran Ningh, Shri
Tantia, Shri Rameshwar
Thimmaish, Shri
Thomas, Shri A.M
Tiwary, Shei D.N.
Tiwary, Shri K.N.
Tiwary, Shri R.5.

Tuls Ram, Shni

Tyagl, Shri

Ulkey, Shri

Upadhayas, Shrl Shive Dunt
Valahys, Shei M. I
Valvi, Shri

Varmas, *hri M.I ..
Verma, Shri Kavindia
Veerappa, Shri
Venkatasubbsiah, Shra '
Verma, Shri Balgovind
Viuyalankar, Shel AN,

Sanha, Shrimsti R
Sinha, Shrimsus Tarkeshwar:
Sinkasan Singh, Shn
Snatak, Shri Nardeo

Soy, Shr ILC.

Snnivasen, Dr. P.
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Vijays Anands, Malarajkume

Vyan, Shri Redhelal
Yadav, Shri Ram Hakh
Yadave, Shri B,

That for the original molion,
following be substituted, namely:—-

“This House, having considered
the statement laid on the Table
of the Houge by the Prime Minls.
ter on the 16th August, 1985 on
the Indo-Pakistan Agreement of
June, 1965 relating to Gujarat-

I will now put to vole substituic
motion No. 8 by Shri Oza, for appie.
val. The question is:

the

West Pakistan border, approve: o

what appears on the board.

Division No. 5] AYES
Abdul Resiid, Bakshs Ananapps, Shn
Abdul Wahid, Shri T. Ankineedy, Shri
Achal Singh, Shri Anthory, Shri Frask
Achbuthas, Shri Arunachalem, Shei
Deri, Sh Balr Singh, Sbe1
Alsgessa, Shri Badrudduje, Shel
Alva, Bhri AS. Bakliwal, Shri
Alvs, Shri Joachim Bal Krishns Singh, Shai

The Lok Sabha divided

113:5% hes.

Barma, Shri .00,
Barrow, Shri
Barua, Shri R. -
Barupal, Shri P.1..
Basappe. Shry
Basurmatari, Shr
Bhagst, Shel B.R.
Bhagavati, Shry
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Whakt 1%arshan, Shri

Hhonia e, Shri LN,
Bhurgava, Shri M.B.

Hhat Shr
Hhattacharyya, Shei CLK,
Birendra Bahadur Singh, Shn
Rist, Shri J0.S,

Horooah, Shri PO,

Prabon Prakash, Shrs
Hraeshwar Prasad, Shr

Bri) Hasi 1al, Shey

Brij Rul, Singh, Kotsh Shr
Chakraverti, Shri PR,
Chanda, Sheimati Jyolsns
*han duk, Shri

Chamdrabhan Singh. Shri
nelrikd, Shri

Chaturvedi, Shri 5.4,
Chaudhry, Shri Chandramani 1al
Cheaudhur, Shn DS,
Chaudhuri, Shrimati Kemals
hindhur, Shei Suchind,

Indo-Pak agreement AUGUST 18, 1865

Karuthiraman, Shri
Kedaria, Shri C.M.
Khadiksr, Shri

Khan, Dr. "N,

Khan, Shri Shahnawar
Khanna, Shri Mchr Chana
Khanna, Shri LK.

Kindar Lal, Shri

Kotoki, Shn Liladhar
Koya, Shri

Kripa Shankar, Shri
Krishna, Shri M.R.
Krishnamachari, Shn T.T.
Kureel, Shri BN,

Dahtan Chaudhry, Shri
Lakhan 1%as, Shn

L akshmiksnthamma, Shrimaeis
Lalit Sen, Shni

Laskar, Shri N.R.

1.axmi Bai, Shrimai
Mahades Prasad, Shri

Chaven, Shri DLRL
aliit Singh,  She
1%as, Shri BLK.

Shri Sudhansu
hri C,

Voenui, Shri Morarji
Treshmulh, Shrimati, Vimlabai I,
They. Shei S.K.
Trhaon, Shri
Dhuleshwar Meens, Shri
Thimat, Shri G.N.
13orai, Shr Kssnatha
Ihubzy, Shri R.G.
Dhwiveddi, Shri M.
Fring, Shri 12,

i Shn

ngh Hao, She
Anandhi, Shri V.B.
Crowdh, Shri Veerama
{iuba, Shri A.C.
Gupta, Shr Hadshah
Humenavis, Shri
Flansdu, Shei Suboadh
Hanumanthidys, Shi
Vlag. Shri M.A.
Tlarvani, Shri Ansar

Mararika, Shri LN
Fleda, Shri

Tiem Rai, Sh
Thmatsingks. Shri
Lghal Singh, Shr
Vagtiven Rem, Shri )
Tamur, Shri 5.C.

| amunaderi, Shrimst
Tiyaraman. Shn
Jena, Shri

Tyvotwhi, Shei ]I
Kahir. Shri Humarun

n, Shri
#arni Singhil, Shri

Aohadevs Prassd, Dr.

Mahtab, Shri

Mahishi, L. Saronn
Maimoona Sultan, Shrimati
Malsichami, Shri

Malaviys, Shri K.[2.
Malhotra, Shri Inder 1.
Mallick, Shri Rama Chandrs
Manaen, Shri

Mandal, Dr. .

Mandal, Shn Yamuna Prassd
Maniyangadan, Shr
Mantni, Shri D.D.

Marandi, Shri

Masuriya Din, Shra
Mathur, Shri Harish Chandra
Mathur, Shri Shiv Cheran
Mehrotrs, Shei Prai Rihari
Mehta, Shei ] R

Melknte, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Mimmata, Shrimats

Mires, Shri Bakar Ali
Mushra, Shri Bibhuti
Mishra, Shri M.P.

Misra, Shri Bibudhendrs
Misra, Shri Shysm Dhar
Mohanty, Shri Gokulanands
Mohain, Shri

Morerka, Shri

Mare, Shr K1

More, Shri §.5.
Muhammad lymail. Shri
Mukane, Shri

Mukerice, Shrimati Sharda
Murli Manchar, Shri
Murthy, Shri B.S.
Murta, Shri M.5.

Muthish, Shri
Muzaffar Hussin, Shri

on Gujarat-West

Pakistan Border (M)
Naik, Shri [3.].
MNanda, Shri
Nayak, Shri Mohan
Nayar, Dr, Sushile
MNesamony, Shri
Niranjen Lal, Shn
0za, Shri
Paliwal, Shri
Pande, Shri K.N,
Pandey, Shri K. 5.
Pandey, Shri Vishwa Nath
Pandit, Shrimati Viiay Lakshni -~
Panns Lal, Shri
Pant, Shri K.C.
Paramasives, Shri
Parashar, Shr

Shri Chhotubhai

Parel, Shri NN,

Patgl, Shri P.R,

Patil, Shri D.5,

Paril, Shri ].8,

Patil, Shry 5. H.

Patil, Shri 8K,

Parid, Shti TFA.

Pattabhi Raman, Shri €K

Pillai, Shri MNatarap

Prabhakar, Shri Maval

Pratap Singh, Shri

Puri, Shri 2.1,

Raghunath Singh Shri

Rai, Shrimati Sahodra Pai

Raj. Bahadur, Shri

Raia, Shri C.R.

Rajdeo, Singh, Shri

Ram, Shri .0

Ram, Shri T.

Ram Sewuk, Shri

Ram Swarup, Shri

Ramdhani Das, Shri

Ramshekhar Prasad Singh, Shri

Rananiai Singh, Shri

Rane, Shri

Rao, Shri Jaganathy

Rao, Dr. K.L.

Raeo, Shri Krishnamoorihy

Hao, Shri Muthysl

Rao, Shri Thirumala

Rattan Lal, Shri

Hay. Shrimatl Renuks

Reddi, Dr. B. Gopala

Reddiar, Shri

Reddy, Shri R, Surendra

Reddy, Shri Ramakrishna

Reddy, Shrimati Yashoda

Roy, Shri Bishwanath

Sadhu Ram, Shri

Saha, Dr. S.K.

Sahu, Shri Rameshwar

Saigal, Shui A.S.

Samanta, Shri 5.C.
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Samnani, Shri
Sanii Rupii, Shri
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Saraf, Shri Sham Lal
Sarma, Shri AT
satysbhama Devi, Shrimati
Natydnarayans, Shri

Sen, Shri Ak,

Sen, Shei PG

shah, Shri Manohendra
Shokuntala Devi, Shrimat
Shum MWath, Shri
Shunkarniya, Shr

Sharma, Shri A.I',
Shurma, Shri K.C.

Shushi Ranjan, Shn
Shastri, Shri Lal Hahadur
Shustri, Shri Ramanand
Sheo Marain, Shri

Shinde, Shei

Shrec Maryan as, Shr
Shukla, Shri Vidys Charan

Alvarses, Shri

Aney, [Pr. M.S.

Dude, Shri

Haneriee, Shri S.M.
Tiarus, Shri Hem

Berwa, Shri Onkar Lal
Hri} Raj Singh, Shn
Gokaran Prasad, Shru
Gupta, Shri Kashi Ram
Jowhi, Shri A

Mr. Speaker: The
“ Division is:

SRAVANA 27,

result of the

Shyam Kuman Devi, Shrimati
Sidheshwar Prasad, Shri
Singh, Shri K.K.

Singha Shri G.K.

Sinha, Shrimati Ramdulari
Sinha, Shri Saiyas Narayan
Sinha, Shrimati Tarkethwan
Sinhasan Singh, Shri
Snatak, Shri Nardeo

Soy, Shri, H.C.

Sunivasan, Dr. P
Subramanism, Shei (.
Subramanysm, Shei T
Sumai Prasad, Shri

Sunder Lal, Shel

Surendra Ml Singh, Shn
Swaran Singh, Shri

“Tantis, Shri Rameshwar
‘Thimmaiah, Shri

NOES

Kachhavaiys, Shn Hukam Chand
Kakker, Shri Gauri Shanker
Kamath, Shri Hari Vishau
Krishnapal Singh, Shri

Nair, Shri N. Sreckantan

(dmkar Singh, Shr
Rameshwaranand, Shri

Seth, Shri Bishanchander
Siddananiappa, Shri

Siddhanti, Shri Jagdev Singh

1887 (SAKA)

tion from you.

on Gujarat-West 764
Pakistan Border (M)

Thomas, Shri AM.
Tiwary, Shri D.N.
Tiwary, Shri K.N.
Tiwary, Shri RS,

Tula Ram, Shri

Tyagi, Shri

Ulikey, Shr

WVaishays, Shri MY,
Valvi, Shri

Varms, Shr M.L.
Varma, Shri Ravindry
Veerappa, Shri
Venkutasubbaiah, Shri '
Verma, Shri Balgovind
Vidyalankar, Shri AN,
Vijays Ananda, Maharaikumar
Vyss, Shri Radhey Lal
Yadav, Shri Ram Harkh
Yadave, Shei B.1°

Sungh, Shn ALY

Singhvi, Dr, LM,

Swamy, Shri Sivamurihi
Upadhyays, Shri Shiva Duit
Visharm Prasad, Shri
Yadav, Shri Ram Sewak
Yainik, Shri

Yudhvir Singh, Shri

Does shouting of slo-

gans inside the House, when it is in

Ages 269, Noes 28,
The motion was adopted.

ot foeqw FemeaTm (fhn} qA
¥ et g1k |

sfy 7Y (s )
i

Mr. Speaker: That would be noled

down.

ot gaew fa¥ - wE v AT
x1 wamqe a6% 7 et &7 wifow
Y 71 7 ¥ | T wrdaTE fATET w79
¥ {71 fawe &1 (Interruptions)

Shri Vidya Charan Shukia (Maha-
samund): Sir, before you proceed
to the next item, 1 want a clarifica-

T A A

session, constitule a breach of privi-
lege of the House or is it normal
conduct of a member?

It is not normal
conduct. It is very exceplionable.
It is mnot only exceplionable,
but I should say it is reprehensible.

Mr. Speaker:

Shri Vidya Charan Shukila: It
should be condemned with all force.

Mr, Bpeaker: It should not be
done; they can stage a walk-out, but
shouting at that moment is really
very objectionable,



